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‘Learned counsel Mr.H.Rahman
;or the applicant.moves this appli-
batlon. perused the contents of the
appllcatlon and the relief soughte
Heard counsel of the appli-
cant. Application is admitted.
written statement within 6 weekSe

List for written statement

- 9 e ea v s = -

and further order on 12-11-96.
1. -
im , Member
‘: Sy .
11.96 Mr H.Rahman for the applica

.Mr B.Mehta for Mr M.K .Choudhury,

Railway counsel seeks four weeks

time to file written statemenﬁld
Allowed. -
List for written statement

and further orders on 9. 12.96-
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respondent No.l to 6 and the private res :
dent N0.10,12 and 13, Written statement haﬁ
not been submitted by the respondents.

applicant. Notices have been served on ;&

order on 6-1-97.

. Learned counsel Mr.H.Rahman for t\

List for written statement and furt';

4

Member -
=
O ol
L)
®

None present. No wrltten Statemept has been

Q,

Yy submltted ' : ' : )

statement a:;/

written
further orders on 29.1.97.

List for

]
'

Mr H.Rahman. learned counse@ for
the. appllcant present. Mr M. K.Choudhurx
learned counsel for the respondents prag
for 10 days time to file written state-
ment. 10 days time allowed as last chance

A&J{ deg

No further adJournment &8 granted,if no

written statement is filed within this

"extended time the case will be fixed for

hearing without written statement. =
List on 12.2.1997 for written state-
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Vice-Chairman

ment.
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12.2.97 Mr B.K.Sharma,learned counsel
(‘9 ‘on behalf of Mr M.K.Choudhury prays

“  for further extension of time to file
written statement. Time was extended

\/
A

v
1

N

K

~on varicus dates. On 29.1.97 the
" Tribunal allowed 10 days time as a
" last chance. it was also mentioned tha:
no further adjournment could be grante
In view of the above we are not incli-
‘ned to grant any further exten‘sioh of
| time.
x Let this case be listed for
hearing on 13.3.97. |

>
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13=-3-97 Mr.H.Rahman counsel for the

)

applicant is present. List for hearin

on 29-4-97,
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for the applicant {s present,
List for hearing on 5=6-97,

“%&E Vice="hairman
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Let this case be listed after a month
as we have already granted two weeks time

- to the learned - counsel for the applicant for
filing rejoinder in the Misc. Petition No.162/97.

- List it on 10.7.97 for hearing.
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Member Vice-Chairman
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27=10-97

the applicant, prays for a short adjournmer

because he needs seme instructions in Fhe
matter., Mr J.L. Sarkar, learned Railway

Counsel, has no objection. Accordingly,
the case is adjourned to 5.8.97.

Uice%z%g

-~

Mémber

Division Bench is not sitting.

Eet'the case be listed on 27.10.1997.

By order

There is no'representation
KY%) on behalf of the applicant. I1r.J.L.

#  sarkar learned counsel for Railway
‘Administration is present. Case is
dismissed for default. '

Méégéfiﬁ.' Vice-Chairman

o
i

g\



) : d.A. 200/96 / AT
J 1’) . ' y R o~
& ST “
16.12.97 . In view of the order passed in. -

(( \@ M.P.30

7/97 the O.A. is restored to file.
1ist for hearing on 3.3.1998.
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Let the case be listed for hearing
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Mr.H.Rahman learned counsel appearing
on behalf of the applicant submits that the
applicant has been given relief by the ,
department. So the applicant does not want
to press the petition. Accordingly, the
petition is dismissed as not pressed.
Mr.JeLeSarkar learned counsel for Railway
Administration has no objection.
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Member -

Vice~=Chairman
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mz>O.A. No. Z'Cra of 1994,

Sri Manmohan Suxla baidya i s
' «+. Applicant.

- Vg -

s

Union of India and others.
) Respondents.
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Sl.No. List of documents.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH AT GUWAHATI

Application under S8Section 19 of the
Central  Administrative Tribunal Act,

1565, .

ORIGINAL APPLICATION No. 2 00 oF 1996.

i Monmohan Suklabaidya,

son of late Mohendra Chandra
Suklabaidya, Fesident of Guarter
No. T/14, Station Colony,

Guwahati~781001.

«»« Applicant.

~VERBUS~

v//;, The Union of India,

repnresented by the Beneral Manager,
{ , Y ger

{.F. Railway, HMaligaon,. buwahati-11.

v//é’ The General Manager,

N.F. Railway, Maligaon.

.. The Chief Personnel OFFicer,

N.F.Failway, Maligaon.

V/'4. The Deputy Chief Personnel

OffFicer{), Maligaon.

x///;u Sri Dipak Talukdar,

Dy. COM(DL)N.F. Railway. Maligaon.

Contde.. 2.

%@qazgcamp

/MIF'A&%7@L€ Holyeed

AAY PS4,

-

-~

//“\ ..



\//gf.ﬁri J.N.Das,

8TM(G), N.F.Railway, Maligaon,

Guwahati-11.,

7. Gri Banesh Frasad,
Area Manager, Hadarpur,
N.F.Railway, Dist. Karimganj.

S fssan.

8. 8ri Biman Furkayastha,

DM N.f. Railway, Tinsubkia, Assam.

P. Bri H.Towna,

DOMA umding, N.F.Railway, District.
\/////Nagﬁmn, Azsam,
gri F.C.Barman,

SCM/Rates, N.F., Railway, Mattgammu

V//;1. .. Barkar,

“TM/CQN N.F.Railway, Msligaon.

Gri Pk .Hazarika,

SCM/G/NLF. Railway, Maligaon.

K/(///Erz F.Bashidharan,

l.aw OFficer, N.F. Railway, Maligaon.

i4. Sri NMJF.B.Nair,
DEM/DERT, NLF Railway. Dibrugarh,

Assam.
« « »Respondents.

Contd... 5.
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I. " Particulars of the order against which

this application is made :

This aéﬁlicatimnis made against resy—
disposal of representation dated 8.8.95 and reminder
dated 4.7.96 praying for fixation of seniority of ihe
apﬁlicant along with cdnﬁequential benefits as per
the ordér mF.the Hon'ble Supremes Court passed in

Civil Appeal No. 4420/90.

»*

I1. Jurisdiction of this Tribunal :

The applicant declares that the subject
matter of the application in which the applicant

seeks relief is. within the jurisdiction of this

‘ Tribunal.

I11I. Limitation':

The applicant further declares that this
application is within the vpr@scribed pariod Q@
limitation as prescribed by the Administrative Tribu-—

nal Act, 1983.

v, - Facts of the Case:
@) : That vyour humble applicant is presently

working as Senior Transportation Manager (Safety)

uwnder the N.F.Railway, Maligson, Guwahati—11.

b) ‘“That vyour humble applicant was initially

appointed in  the Railways as BGuard and he was

Contd...4.



gradually promoted from Guard to the post of Assist—
ant (perating Superintendent Class Il Gazetted post

in Group B Cadre of the N.F.Railway in 1983,

o} That your humble applicant begs to state
that while your humblevapp}icmnt was working as
Station Buperintendent in the pay scale of Re. 700/

- 0O/~ - a thiFicatimn was issued by the General

‘Manager, N.F. Railway, Maligaon for selection of A0S

Group B Class Il post for filling up 75% vacancies by

selection. . In response to the said notification, your
humble applicant, as he was eligible for  the said
selection, submitted his application along with some
aother persong and the applicant’'s name was empanelled
as gualified candidate to be promoted as Agsiétant

Operating Superintendent (A0S).

-l That your humble applicant begs to state

that as vouwr humble applicant was empanelled along
with ‘9. athers to be promoted to Group B Class I .
Officers and the panel was awprnvéd by the General
Manager, N.F, Railway) Bne Mr. M.L.Chmudhury who  was
not quaiiﬁied inthe ﬁaid selection had challenged
thesaid selelction before this Hon'ble Tribunal . and
the said cage was registered.ag GC No. 181/86(T) and

the same was pending for disposal before this Hon'ble

‘Tribumal till 1988,

- ;%a&" Contd...5.
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&) . That your humble applicant begs to state
that the-aaia original application filed by said. Sri
M.L. Choudhury was listed for hearing on 36;3.88 and
the judgment was delivered by thev Hon'ble Tribunal
allowing the application o f Sri.‘M.L,Cgmudhury and
gquashing  the %eiactimm and appointment of your
humble'aapiicant and others as Group B OfFicer under

the N.F.REailway.

3 | That - your humble applicant Eega tn' state
that against the said judgment dated 26.2.88 passed
irn G.C. No. 181/86 your hu&hle applicant and others
filed an appsal before the Hon'ble‘ Supreme Court
challenging the judament dated 26.2.88. The said
appeal was registered as Civil Apbeal No . 4420/90

before the Hon 'ble Supreme Court.

g) | “That your humble applicant begs to state
that the said Civil Appeal No. 4420/90 was listed for
hearing before the Hon'ble Supreme Court and the
Hor'ble Supreme Court was pleased to pass an grder by
which . pramotion ard éppmintment of 10 penali;ts to

Category ‘B post was regularised Fémm the date of

their respective appointment to the said post.

h) - That  your humble applicant along with
pther 9 penalists in Category "B’ post were promoted

to Group B post on 1B8.7.83 and in view of the ordev

passed by the Hon'ble Supreme Court, the peltitioner

esabe
@bﬂu& | _ Contd |
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was regularised in Group Bpost with effect from

18.7.63.
. A copy of the s=said judgment dated
6g9n?4 passed in Civil Appeal No. 44?0
/90 ié_anélusad herewith and marked as
" ANNEXURE-"1°.
i} ' ‘That your humble applicant begs to state

that - as per tﬁe.Hmn'bie Supreme Court’'s order your
humble applicant was regularised in Group "R’ past
and the Dapufy Chief Fersonnel Dfficer, N.F. Railway
vide Notification No. E/234/11/UPTG(Q) dated %.11.94

given effect thereof.

-

A copy of the said notification dated
2:.11:94 is annexed hereto and marked as

ANNEXURE-"I1".

AR , That vyour humble applicant begs to state
that as per the Hon'ble Supreme Court’'s order vyour

humble applicant was regularised in Group ‘R post

on 18.7.83 and as per the order of regularisation

your humble applicant is senior than the Regpmmdent§
o C REeem————ee

Mo. 5 to 14. -
- .

LR, L e TSR .

i

<) That - your humble applicant begé to state
that you? humble applicant was promoted in Group #B
Claxss Il post on 18.7.83 and his service was regula—

rised on 18.7.8% and-on/th& other hand the Respondent

‘4)3&‘» ~ : ‘ Contd...7.



Nos. 9 to 14 were prmmoﬁed ag Class II Group B posts

much

later than that of your humb e

date and order of promotion of Respondent Nos.

14~ar§ gquoted below.
1. Dipak Talukdar
2. J,Nfﬂaa

Frasad

Ganesh

Bimarr Purkayvastha

“He H.Towna

P.C,Barman'
K.C.Sarkar
P.H.Haza{ika

PL.Sashidharan

M.F.B. Natr

' : The copies

-

- AGidated

ACM(a)No.E/283/82/Ft

{0) dated 14.9.84.

ADM{a)No E/2BZ/82/Ft
{0} dated 28.10.86.

AOM(a)No E/EBI/82/Ft
(‘:’) dﬁtﬁ?d 28: 1(:).868
AOM(a N E/285/82/Ft
28.10.86.

AOM(a)No E/283/82/Ft
(0) dated 28.10.86.

ACM{a)No E/2835/82/Ft
{(0) dated 3.4.89.

ACM a N E/2
{0y dated 3.4.8%9.

ACM(a)No E/28%/82/FPt
{0) dated 5.%.89.

- ACM{a)No E/283/82/Ft

{0) dated 2.12.88.
ACM{alNo E/283/82/F%
{0) dated 3.4.89,

appligant.

R/BZSPE

The

5 to

X1V
XTIV
X1V

X1V

XIV

X1V
XIV
X1V

XIv

X1V

of the prometions orders are

enclosed herewith and marked as ANNEX~-

URE-‘3’,‘3A’,"3B’, 3C’

~tively

i)

& 3D’

‘that from the above statement it is very much

respe—

That vour humble applicant begs to  state

clear

and evident that vour humble applicant is senior. in

Contd. ..8.
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Group»B Class II poste as he was promoted on  18.7.83
and his promotion was regularised from the same date.
but 'thé Respondent ng.'ﬁ to 14 were promoted to
Group ‘R’ Class Il posts much later date than your

humble applicant.

m) - That  your humble applicant begs to state

- that during the pendency of the Capplicant’'s case

befare the Supreme Cmurf all the brivata respondents
were promoted to thm_GrQup B posts. and they were
subsequently promoted to the next grade and in Senior
Bcale of pay leaving aside the cIaim GFvyauf humble
applicant as the case was pending before the Hor'ble
Bupreme Court. Ultimately, the Hon'ble Supreme  Court

was.pleasad to pass order allowing the appeal of your

petitioner and thereby setting aside the order passed

by the learned Tribunal. The Hon'ble Supreme  Court
was #urth@r pleased to upheld the selection of YOUr
humble applicaﬁt and aléé direcfing the respondents
to regularise the promotion of your humble applicant
from the date of their empanelment and promotion i.e.
from 18.7.82 and as such the applicént is entitled to

the  benefits of promotion over his jurniors who were

promoted  and inducted into Group B post  much  later

than the applicant.

ﬁ) © That 'your humble applicant begs to state
that as the applicant filed representations one after

another to the respondents for compliance of the

Contd...9.
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T
order of the Hmn’blevSUpfeme_Court'Fmr regularisation
of promotion and other benefits, and as the respond-
ents did not pay any heed, he was rather compelled to
file a contempt petition before the Hon'ble Supreme

Court.

o) : . That the Hon’'ble Supreme Couft was pléaﬁed
to dismiss thé contemnpt petitimn No. 104 in Ciwvil
Appeal  No. -4420/?0 by Gréef dated 19.4.96 thereby
advising the applicant to file a G;Eginal application
before this Hon'ble Tribun%i to redress his griev-
anaastQWhich are connected and arises oput of the
Judgment deiiveréd by ihe Horn'ble gupremé-‘CQurt in

Civil Appeal No. 4420/90.

) That - ysuk.humble applicant begs to state
ihat in Oriinal Qpplicatibn NO. GC 181/86 one GSri
VM.L,Chmudhury, é unﬁuccesa?ul candidate for the Group
B post had challﬁngéd the empanelment of ymﬁr humble
applicant and'?xmthaéﬁ in Group ‘R post  and 'the
Hon‘ble  Tri§uhé1 was pleased to pass an. order by
which t&e-%&lactinn and empanelment #as éat aside.and
quashed %Qr.which the Civil AppealiNmn44ED/?Q had to
-hel Filéd  be$mre the Hon'ble SQprEmﬁ Court by the

applicant and 9 other empanelled persons.

q?} : Tﬁat - your humble applicant begs to state
that aFéérphearing the Civil Appeal No. 4420/90 the

Hon'ble Supreme Court was pleased to pass an  order

4%1“ : . Cantd..aiﬂu



directing the respondents to regularise the service
of  your app}iéant in Group B post allowing the
selection held in 1983, and wltimately the services
of your humble applicant was regualrised with effect
from 18.7.83 as pe} the order dated 3.11.94 passed by
the Dephty Chief Personnel OFFicer{B), N.F.Railway,

Maligaon.

r}' fhat vour humble applicant begs to state
that as the promotion in Grade B post was regularised
with effect from 18.7.83 the applicant is also enti-
tlgd for pther cobsequential benefits w.e.f. . 18.7.83
and iz also eﬁtitléd for the next promotion  much

garlier than Uthé Respondents No. 5 to 14 who were
indu;é%d in Group B posts much later than your humble

applicant’.

%} That‘ ybgﬁ Humble applicant | +1iled
representations before the Chief Personnel 0Officer,
NL.F.REaillway, Haligamn' and‘tm the General Manager,
N.F. Railway Fbr fixation of his seniority from  the
date of regularimatiﬁn in Group B post and to give
effect of aonaeﬁuential prmmmtimhg and other benefits
for which your humble applicant is entitled to as per

his seniority over the Respondents No. 5 to 14. -

t) That vour humble applicant begs to state

that all the promotion orders which were issued to

_de Contd...11.



the respondents Na.'ﬁ to 14 during the pendency of
the,caée were on ad hoc basis and purely on temporary
basis, and it was mentioned in the orders that - these

prometion orders were conditional subject to outcome

. of the SLF filed by the ad hoc AOS.

1t may be mentioned herewith that the
promotions of B8R Scale Officers are on the basies of

senicrity in Group ‘B’ services.

wr o - That veour humble applicant begs to state
that during the pendency of the case hefore the
Hon'ble Supreme Court the w@apdndanﬂa“wera4 promoted
to officiate in tha-highér post canditimnally‘as to
the Special‘Leave FPetition were pending hefore the
Supreme Court and in all the order of promotion, it
was specifically mentioned that the promotions are on

officiating basis or ad hoo and temporary measures

subject to the result of the SLF,

- The copies of the promotions orders of
Fespondens No. 9 to 14 are enclosed
herewith and marked as ANNEXURE -‘4°,

4R & ‘4B’ reﬁpectivelyu

vy - That the applicant bege to state that as

the applicant had ultimately succeed in the BLF which

Was vpénding before the Supreme Court and his promo-
/’ .

tion in  the Group B post was regularised from the

Contd...l2.
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date of promotion i.e. 18.7.837mdch garlier than the
Respondents No. 3 to 14, vour humble applicant is  as
such entitled to other benefits considering his
regularisation in' érmup E pb%t with effect Ffrom

169.7.85.

w) - | That your humble applicant begs to state
that although he filed various representations before
the authority, hié case has not yet besn congidered
and hence this application before this Hon'ble Tribu-

nal for redressal of his grievances.

CIV. - -Details of remedy exhausted:

The applicant declares that he has ex-

hausted all the departmental remedies which are

available to him as per the Departmental Rules.

-

V. . ‘Matters not previously filed or pending in
any other Court:

The applicant further declares that he had
not  filed any application, writ or suit regarding
this matter before any Court of law or any other

Bench of the Central Administrative Tribunal.

-VI. : v*'ReliéF sought s

- In view of the above facts and circum-

stances the applicant prays for the following relief:
. An. order directing the respondents to

Contdea.a 13,
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restore  his original sgmimrity in Group B post  from
the date of his regularisation i.e. 18.7.83 and to
give effect of the promotion and retrogpective  sen—

iority for which he is entitled.

E. ' Tao direct the respondents to promeote the
applicant  in Senior Scale Officers from the date of
his juniors were promoted and to give benefite of pay

scale, seniority etc. with arrerar thereof.

VII. - Brounds. for reliefs
A For that your humble applicant is entitled
for the correct seniority position as per the

regularisation of his promotion in Group B post  from
18.7.8% as his service in Group B post was regula-
rised with effect Ffam.18,7.83 much earlier than the

respondents No. 5 to 14,

E. -_‘Fmr that vour humble applicanﬁ ia. SErior
than the Respondents No. 5 to 14 as in 1983 your
humblg applicant was inducted into Group B while the
private Respondents were inducted into Group B serv-

ice much later than your applicant.

G. For that youwr humble applicant is all

along swenior than the respondents as per the selec-
tion in Group B post which can be verified from the -

service records of the respondents.

Contd...14.
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Id. "~ . Fer that your humble applicant was given
effect of his promotion much earlier than the private

respondents in compliance of Hon'ble Supreme Court’s

order passed in Civil Appeal No. 4420/90 with effect

from 18.7.83 much earlier than the Respondents No. O
to 14, and as such, he entitled to all benefits of

il

seniority and pay scale.

e
-

- E. - . Fpr  that the applicant being. all . along

cenior than the Respondents as per the gelection in
Grouwp B post which can be verified from the service

recorde of the Respondents.

E.-- .- For that the promotion tm the Senior Bcale
QﬁFicaré are dependable on the basis. &F seniority
counted from the date of selection in Group ‘R As
the applicant is senior in Group ‘B posts than all
the ﬁesﬁmﬁdentag he is Qﬁtitle to: bé promoted -in

=

senior scale post esarliar than the Respondents No. 3

to 14,

. : ‘For that the applicant filed various
representations before the. department for redregssal

of. his grievance but he was not communicated anything

 for fixationnf his seniority and benefits of pay

scale and promotin till date.

- H. For in any view of the matter the actions

af the respondents authority in net giving effect to

Contd. .. 15,



the benefits of pramwtimﬁ with effect from 18.7.83

Fixing hiz seniority in Group B post must earlier

than the Respondents Mo. S to 14.

VIIT. ~ Interim Relief praved for:.

Your 'humble applicant prays that during
the pendency of this application, no further regular
promotion may be made in favour of the Respondents

Nq..ﬁ to 14 till disposal of the application.

IX. " Particulars of the BRank Draft/Indian

Postal Order:

Indian Postal Order No. 44,4 108
. dated // P76 for Rs. 50/-(Rupees €ifty)

only payable at Guwahati.
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VERIFICATION

I Sri Monmohan Suklabaidya, son of late Mohendra

Chandra Suklabaidya, aged about 371 YERI S,
. - CSasedy)

presently working asﬁijhuuﬁm4ahh=”km#f% M.F. Rail-

way, do hereby declare as followss—

1. . © That -1 am the applicant in the .above
application and as such I am fully acquainted with

the facts and circumstances of the case.

I sign this verification on this the // th

) mbes
day of @‘;t, "1994 at Guwahati.

‘J%M%Wm St ba becl u/}q ‘

Declarant.
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Annexure—"1’
IN THE SUPREME COURT OF INBIA

CIVIL AFFELLATE JURISDICTION

CIVIL AFFEAL NO. 4420 GF 1990,

Shri Niranjan Das & Anr. R Appellants.
Virs,
Shri Makhanlal Choudhury

& Ors. . L e Respondents.
ORDER

The General Manager - (F), North = East
Frontier Railway, issued a Circular dated February
21, 1983 wherein it was decided to sold a selection
for the formation GF‘a panel of 12 posts of Assistant
Operating Superintendente (Group B) against 73%
vacancies. Alongwith the CiFCQIar, the list. of 36
member of the staff who .were eligible to appear inthe
seleatimn  was also enclosed. The written test was
held on March 20/27, 1983, Thereafter, the viva-vice
was held and a manél of & persons was Finalised.
Meanwhile, the Railwa? Board issuwed a Circular dated
March . 5, 1983%. Invthe said Circular,. amended .prmvi~
sions F&r determining integrated seniority for promo-
tion from Group 'C° to Group ‘B’ were laid down. Fara
4 of th@'Gircﬁlar was as under &
ﬂ"Thaﬁé instructions will . apply to

selections initiated after the date of

Contd...18.
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iaﬁue of . thia Jetter andv will tal%o s
apply to selections which have' been
initiated and whererwritten examination
%brmihg-a part of the seléction has not
been held. In faapect of selections

;which are in progress, - instructions
CQntainéd.in.the Ministry's Letter - No.

E(G)-???E}ES dt. 2,4.79 should be kept
in‘;view; for appropriate action and
wherever empiiyeeg- in excess of the
filed become eligible FdrAanﬁaideratian
in accordance with this‘letﬁﬁPg neces-—

. 5ary‘actian should ha’takeh.tm Frmvide
an Qppﬁrthityb to such employees to
taée the selection”.

Alth@ugh;- in terms ﬁ% para 4 of the Railway
Board’ s Qift&lér - the writfen'examinatin 'whimh WaS
held on March 20/27, 1983 should not have been held,
ﬁat due to  reasons hast'knuwh tﬁ ~the  North East
F%mntier Réﬁlﬂay, the said ﬁeleétinn was held and as
mentioned above a ﬁan@& of & pereons waé finalised.

It is nmot disputed that all those &  panelists were

: prmmmted,,tm-ﬁrdup.fﬁ' posts. Bo far as remaining &

posts were concerned, a fresh list of 28 candidates
was prepared in accordance with the Railway Hoard's

Circular dated March &, 198X, Finally,'a panel of 4

ﬁpp» e — . ' Contd...19.
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persons  was finalised which included the two anpel~-
lants. These 4 panelists were also pfommted to  Group

‘BT oposts in the year 1984,

Makhanlal Choudhury, respondent no.l  in

the appeal herein, thallenged the selection before

- the Central Administrative Tribunal, Guwahati Bench

or the ground that the test held on March 20/27, 1983
wWas  in yiﬁlaﬁimni of the directive issued by the
Failway Board in its Circulaf dated. March 5, 1987,
The Tribunal accepted the contention and set aside
the initial Eelw;tian of & panelists being viglative
of the directives issusd by thelﬁailﬁay Board. The
Tribumélzalsm set aside the subsequent aele#ctinn orn
tﬁe ground that both the selections were interwined
and it would not be possible to declara one illegal
and save the other, The net'reguit is that the Tribu-—
nal has guashed the ﬁalectiaﬁ made as & result of
which the panel of 10persons  was finalised. This
aﬁpeal by the two delected candidates is against the

judgment  of the Tribunal. This Court while issuing

notice in the special leave petition on September 224

-

1988 passed the following order @

"Delay - condoned. Tesue notice
returnable within five weeks, limited

to the question whether any relief can

Contd. . .20,
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he secured to the petitioners without
depriving the respondent No.l of what -
ever rights they have zecured under the
judgment of the Tribunal. Btatus QuUO
for six weeks shall be maintained.”
Thie Court by the order dated August 27, 19790
grantd leave limited to the queatian stated in  the
order of this Court dated September 22, 1988 {quoted

above) . o ‘ ‘

1t is not disputed by Mr. V.C. Mahajan, learned
senior counsel for the failway that the two appel-
lants and respondent Nos. & to 13 who were the 10
panelists were appeointed to Group ‘R’ posts some time
in the year 1983 and 1984 and 5@n¢9 then they are
continuwously working in the said posts. Learned
counsel for the appellanté further ﬁtétes that &l1l
rhose 10 persons have been continuously working in
the said posts. He further etates that some of them

geven retired on attaining the age of. supgrannuation

 from Group ‘B’ posts.

Keeping in view the facts ang circumstances of
this case, we are of the view that the interest of
justice. would be met if the promotion and;appmintment
of 10 paneliste to category ‘R posts be regularised

Fram the dates of their respective ampdintments to

Contd...23.



the said posts. wé, however, make it clear that while
doing 80y respondent No.l who is appointed to  Group
"B’ post after the judgment of the Tribunal shall ﬁut-
he adversély atfected in any manner. The appeal is

disposed of in the above térma. Mo costs.
8d/- Kuldip Singh.

New Delhi ’ Sd/~R.L.Hansaria
September &,1994,

J/./ Carktdu " 1221




ANNEXURE-‘?f L//.//

NORTHEAST FRONTIER RAILWAY.

OFFICE ORDER

In pursuance cof the order of tﬁe Hon'ble Su-
preme Court dated 6.9.94 in the Civil Appeal No.
4420/?0 (in SLP No. 10354/88, Sri N.Das & Ors. Vs,
Sri M.L.Choudhury & Ors), the services of 10 Asstt.
Operating Supdt./Manager, (Group—R}, approved in the
panel wﬁich was provisionally published vide OGM(F)'s
Memto No. Ef?ﬁQ/é?JCon Pt. II dt. 13.&485 allowing the
10 panelists to continue on adhoc basis consequent
upon CAT/GHY's arder in G6C 181/84 quashing the above
panel, are hereby regularised go the post of AOMltﬁ}.
B) from the date of their appointment to Gr. B as

shown against each -

Sr. Name & designation. - Date of regu- Remarks.
Na. v - . larisation in-

ﬁﬁﬁ) e I Gr.B.

1. Sri KK Suklabaidya (8C) 4.46.85
AOS/ 1/NEQ.

2. Sri MM Suklabaidya. (SC) 18.7.83
S5/GHY . |

. Sri OF Hussain,AOS/NIF. 24.6.87

4. 8ri RE Chowdhury,88/LMG. 31.8.85 Retd. on Z0.4.93.

5, Sri MK Sinha,R08/KIR. 20.6.83 . —do- 31.3.94,
- &. Sri KD Chakraborty, 4.6.85 -—do- - 31.8.94
: ‘AOS/AFDJ . :

7. Sri RF Sah (ST),.88/RNY. 28.9.87(AN) -—do- 28.2.93.

8. Sri KL Ghosh, AOS/M/HG. 15.6.83 —do- . 31.10.90
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?. Bri A.Sarbkar,A08/Y/NGC. 4.6.85

10.5ri N.Das, EA to COM. 8,5.85,

Thie isssues with the épprmval;aF the Rly. Board as

communicated vide their Message No. E(GF) 85/2/79 Ft.

Sd/~ M.Brahmo
"L Dy.Chief Personnel OffFicer (G,
' for General Manager (1}

N, E/284/11/0FTG(0) . Maligaon, dtd. 2.11.1994,

Copy forwarded for information & necessary action to -

1

5
4

G
o
7
8

GM/Maligaon. )
FA & CAO/EGA/Maligaon, COM/CCM/NF Rly.
All DRMs, DRM{F)s '
Secy. to GM, F.8. to GM.

CVG, CPRGO, Sr. DBM.

O5/E0 EKill. All DAOs

OFficers concerned.

Spare copies for I/Case.

#

} Sd/~ M.Brahmo,
" - for General Manager(I).

Contd...24.
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~ ANNEXURE-' 3"
N.F.Failway
1. '  Bhri R.N. Kalita, IRTs (Probationer) on

heing Found ﬁuitﬁhle for holding working post  after
completion “of training and passing 2nd Departmental
examination ie posted as ACS/DERT (on Frobation) vide

Smti. Vijova Sinha.

2. - Bmti. Sinhe, on relief, is transferred to
M. Railway inthe same capacity in terms of Railway

Board's XXR No. E(Q) 111 B4AEI/646 dated ©H,5.84.

Ee Shri B.K.Bagchi, 08/Caims/HQ@ is trans-—

ferred and temporarily detailed to lookafter the

duties of ACS/Claims/NIF vide Shri E.Fradhan.

4, Ehri B,Prédhaﬁy Gﬁ FEliEF,ViE transferred
and posted as OFffFg. ACS/NJP against an existing
VACARNTY

5., Shri Dipak Talukdar, Sr. CMI/HO is tempo-
}arily detailed .to look after the duties of AaCl/
Claims/HG against an existing'ﬁﬁcancy.

b. Sh;i ‘B EBaishya, FP.A.  to CCS - {Non -

Gazetted) is transferred and temporarily detailed to

Clookafter  the duties of ACS/NRE against an existing

VALANCY .

| " This has the approval of the Genersl
Manager.
| (C.8.F.8inha)

bY. CPO(G&E)
far General Manager (F).
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No. E/283/82 FXIV (0) Maligaon, dated 14.9.84.

Copy forwarded for information and necessary  action
tor- ” '

1. AGM(D) % AGM(EC)

2. COFS,COS & cCo.

F. DRMs/TSK, APDJ % KIR

4. FA % CADOEGA)/MLG.

5. DADs/KIR % AFDI.

&. DRM(F)s/KIR % APDJ, TSk,

7. Secy. to GM for GM's information.
8. CVO % CFRD

7. CA to GM/MLG.

C10.08/EG BiIl1/F.RF,

11.AFO(GC) /HO % SCO(G)/HE.
1%.08/ET/F. Eranch.

14. Officers concerned.

- (C.S.F’.Siﬂha)
Dy. CPO(G)
for General Manager (F)
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ANNXURE-"3A’

NORTHEAST FRONTIER RATLWAY

- OFFICE ORDER NO 206/86(T) .

Shri J.N.Das WSI/HG. is temporarily appointed
to officiate in Gr. ‘B’ service and posted offg.

ADS/TW/HO against an existing vacancy.

2 Bhri Ganesh Prasad, GM/KIR, is transferred and
temporarily apointed to officiate in Gr. ‘B°  service

as ADS/NEQ vide Shri S.F. Hussain.

e

5. Shri Harang Tawna, $8/Khathkoti is transferred
and  temporarily appointed to officiate in Gr. ‘RS

service as ADS/LME vice Shri D.BE.Shose.

4., 8hri  D.B.Ghose, on relief, is transferred and
reported as m¥¥g,'RTG/RuleﬁjHQ'against and existing

VACANCY .

5. Shri- BE.Purkayastha, DYC/T8E is temporarily
appointed to officiate in 6r. "B’ service and posted

as Offg. ADS/TEK vide Shri R.B.Frasad.

L}

b, Shri R.B.Frasad, mn'relieﬁ, i reverted to Gr.

Q7 (Class 111) service.
7. Fosting order of Shri 8.F. Hussain will follow:

The first promotion of S/8hri J.N.Das, Ganesh
Frasad, Harang Tawna and E. Furkayastha to Gr., ‘B’

service has the approval of the GM and their posting

Contd...27.
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.

to Gr. . "B gervice are subject. to their medical

Fitness.

Fosting order has the aproval of Cops.

¥

for LHENERAL MANAGER(F)

No. E/283/82 FXV {o0) Maligaon, dated 28.10.86.

Copy forwarded for information and necessary action
to - : S _ . ,

1. AGM/Maligaon. _

2. COPS, CC8, CFTS & CFRO

3. DRMs/EIR, AFDJ, LMG & TSK.

4, CVO & CPRO - \

S. DRM(F)/APDI, KEMG & TEH.

. 8/8hri G.Prasad, H.Tawna & B.Furkayastha should be
allowed to join their new post only after they are
declared fit to hold the post of A0S by the Medi-
cal authority. : ‘

7. FA & CAD (EGA)/MLG.

g. DAOs/AFDI, LMG % KIR.

9. EfFiciency OFFicer/MLG.

10, GPO{THR) /MLE.

11, APO/Optg./HG, : )

2. O8/EQ.BILL & QS/EQ "G, F.RBranch.
13, €A to GM/Maligaon. ’

14, Officers concern.

1&. fArea Officer/NBEO.

' ; - for GENERAL MANAGER(F)



. ANNEXUKRE~ 3B’
NORTHEALT FRONTIER RATLWAY

HEAD QUARTERS OFFICE
{(FERSONNEL RRANCH)

GUWAHATI-781011,

- DFFICE ORDER NO. 72/89 (COMMERD LAL) .

1, Shri M.E. E.Nair, Law Asstt. /HO who is empa-
nelled for the post of ACS (GR. ‘B') is transferred
arnd  temporarily appmintad to officiate in Gr. B’
service and posted as Offg. ACE/KIR yide_.Shri ka.F.
Srivastava atfained the age of superannuation on

31.3.80 (AN).

2. shri D.Ehekim}ﬁ’Law.éﬁﬁtt. /HB. who is the best
amongst failed Scheduled Tribe candidates in the ACS/
Gr. ‘B selection against 73%  vacancies held on
20.8.88, 12.9.88, and 26.10.88 is temporarily ap-
paintad to  officiate in Gr. "B’ service purely on
adhoc  and trial basis for a periocd of &i{six) months
and posted as Offg. ACS/BPE at LME against the up-

graded post sanctioned vide Railway Board' s  letter

No. 88E(GC)y 12-87 dt. 5.12.88.

E. Bhri P.C.Barman, CRI/ZHD who is fhe best amongst
failed Scheduled Caste éandidateg in the ACE/ Gr. "B’
gservice purely on ad-hoc and trial basis for a period
of 6 (six) months and posted as OFffg. ACS/KIR against
the upgraded post of ACS/KIR sanctioned vide FRailway

Roard's letter No. 88E (GC) 12-27 dt. 5.12.88.
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4. Shri K.C. Sarkar, CCOMI/MIN who is the 2nd best
amongst the failed Scheduled Caste candidates in  the

AUS/G6r. RO selection held on 20.8.88, 12.9.88 %

S 26.10.88 is transferred and tempmrarily‘appminted L

pfficiate on Gr. ‘B service purely on ad ~ hoc and
trial basie for a period of &(six) months amnd posted

as OFfg. ACS/LMG vice Shri R. Hazarika.

Tre Shri  R. Hazarika, on relief, i trang-
ferred and pméted as O0fFfg. ACS/Claims/HE vice Ghri

B.i.Bagchi.

G - Shri Ragchi, on relief, is posted as (ffg.

ACO/G/HE vice Shri D.R.Chatter jee.

7. : Shri Chatterjee, on relief,.is transferred
and posted as Offg. ACS/Catering/HE vice 8Bhri 8B.N,

BErahma.

i

ag. a Bhri Brahma, on relief, iz transferred and
pwﬁtad' éa DFFg; PA to CCS/HE (Garetted), against an

existing vacancy.

P Cs Shri 8.0.8en, Offg. AMYSS/HE is posted as

;Dng} ADQ/Rates/HQ vigde Shri M.C.Talukdar.

160, Bhri MJC.Talukdar, OFffg. ACD (Rates)/HD is

posted as OFffg. AMRES/HR vice Shri Sen above.

Firset promotin of 8/8hri Nair, Dhekial,

Barman and Sarkar has the approval of the DbBeneral
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Manager and posting orders issued with the approval

of the CCS8.

‘ Ferformances of §/5hri Barman, Dhekial and
Sarkar will be reviewed after &(six) months tc con-
sider their continuance in Gr. "B’ service and also

for  inclusion of their names in the ACS/Gr. N

~

panel.
’ (S.l.akshminarayvana)
Dy.Chief Fersonnel OFfFficer/Gaz.
for GENERAL MANAGER(F)
NO. E/283/82 F. XIV(O) Maligaon, dt. 3.1.1989.

Copy forwarded +or information and necessary action
bt~ '

1. CEQ & CCO/Maligaon.
2. DREMs/KIR, AFPDJ, LMG & TSE.
. CVO & CPRO.
4, Secy. to GM.
5. FA % CAO/EGA/Maligaon.
6. DRM(F) /TSE, LME 7 KIR.
7. DAOs/LMG % KIR.
8. Dy. CLB/Claims/HE 6. Dy. CES/Catering/HO.
7. SCO/Rates/HE.
10. CA to BM/Maligaon.
il. CC/EG-RBiLY, F.Branch.
12. Officers concerned.
{S.Lakshminarayana)

Dy.Chief Fersonnel Officer/Gaz.
forGENERAL MANAGER (F)
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ANNEXURE-"3C"*

NORTHEAST. FRONTIER RAILWAY.

- OFFICE: ORDER NO.180/89(Commercial )

1. -+ 8hri D.K.Arvind, 1A now Enquiry Inspector

-/ Vigilance /HQ who is empanelled for the post of

ACS/6Gr. ‘B" (against 25% vacancies) is transferred

‘and temporarily appointed to officiate in Gr. ‘R’

service and posted as Offqg. ACS/KIR vice Shri M.P.B.

Nair.

is transferred and postéd as Offg. ACO/C1./HO against

.as  existing vacancy termianting the dual charge

arrangement of Shri B.K.Bagchi, Offg. PA to CCS. -

3. . Shri P.K.Hazarika,CRI/HG who is empanelled
for the post oé-ACS/'sr. ‘B’ (against 25% vacancies),
is transFefred and‘temporarily appointed to oF%iciate—
in Gr. ‘B’ sefvice and posted Offg. as ACS/NBR vice

Shri P.K.Biswas.

4., - . Shri P.C.Riswas, on relief, is transferred
and posted as QFFg; ACS/I1/APDJ against the upgraded
post sanctioned vide Rly.Board's letter No. B88E9GC)

12-27 dt. S5.12.88.

5. Shri D.C.Rabha, CIR/HG@ who is empanelled
for the post of ACS/Gr. 'R’ (against 25% vacancies) as
ST candidate is temporarily appointed officiate in

Gr. ‘B’ service andvposted affg. PRO (Commercial
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Publicity /HQ against the upgraded post sanctioned
vide Rly. Board's letter No.  88E/(GC) 12-10

{(P.R.Cadre) dt. 192.4.89.

b.. : Shri P.K.Guha Offg. ACO (Refund)/HQ is
transferred and posted offg.ACS/DBRT vide Shri
M.L.Ghose who has been deputed for undergoing S(five)
weeks Catering Orientation Course commenced from
16.8.89. at Indian Institute of Hotel Management %

Catering Technology / Calcutta.

7. . Shri M.L.Ghose,Ex. Offg. ACS/DBRT (now

training) on return from training is transferred and
posted  as offg. ACO (Refund)/HB vide 8hri F.K.Guha

above. -

8. - Shri B.K.Bagchi, offg. PA to CCS is posted

as offg. ACO/C1/HO vice Shri N.N.De Senapati.

9. . 8hri N.N.De Senapati, OFffg.ACO/Cil/H@ is

posted as offg. PA to CCS vice Shri B.K.Bagchi above.

The first promotin of S/Shri- - Arvind,
Hazarika and Rabha to Group ‘B’ service has the

aproval of the General Manager.

-This issues with the approval of CCS.

{H.K.Khanikar)
APO/Gazetted.
for GENERAL_MANAGER{(P).

Contd...33,
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No. E/283/82 PXIV (0) Maligaon, dated 5.9.89.

Copy forwarded for information and necessary

- tor~-

1. AGM/Maligaon.

2. CC8 % CCO/Maligaon.

%. DRMs/KIR, APDJ, TSK & LMG.

4, CvOo & CPRO.

5, Secy. to GM/LMG.
6..SDGM/Maligaon;

7. DRM(P)’'S/KIR, APDJ & TSK.
8. FA & CAD(EGA)/Maligaon.
9. DAOs/KIR, AFDJ & LMG.

10. Dy. CCS[Claims/HG % SCO
11. ADGM/Maligaon.

12. CA to EM.

13. CC/EO. Bill, P.Branch.

14, Officers concerned.

(Rates)/MLG.

for GENERAL MANAGER(P)

Contd...34.
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ANNEXURE~" 2D’

N.F. RAILWAY

Headquarters Office-
-Personnel Branch

Guwahati-781011,

OFFICE_ORDER ND.237/88 (COMML.)

1. Shri. §.C.Sen, CRI/HG who is empanelled for
- the  post of ACS (br. ‘B’), is temﬁorarily appointed
to voFFi¢iate in Gr. ‘B’ service and. posted as offg.
" AM & SS /HB vice Bhri M.C.Talukdar.

2. E Shri Talukdar, on relief, is posted as
Offg.ACO (Rates) /HO against an existing vacancy.

Z. | - " Bhri P.C. Paul, CLA/HQ who.is empanel led
for thé.post of ACS (6r. 'B’) is temporarily appoint*
ed to oFFiéiate in Gr. ‘B’ serQice and posted as
Offg. ACO/CP/HO against an existing vacancy ?

4, | ~The dual charge arrangement of Shri
B;K.Bagchi, Offg.ACO/C/HE made vide.this office Order
No. 233 (TTGC) dt. 23.11.88 will be terminated from
the date Shri Paul assumes the charge of ACO(CP).

5.  shri P.Sashidharan, CLA/HO who is empa-
nelled for the post of ACS (6r. 'B') is temporarily
‘appointed to officiate in Gr. 'B’ service and posted

as Offg. ACO/Court HB against an existing vacancy.

This have the approval of both GM and CCS.

For General Manager( )
N.F.Rly., Maligaon.

Contd LI 4 .35'
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No. E/283/82 P.XIV (B). Dated 2.12.1988.

Copy forwarded for information and necessary action

to

-B.

9.

*

CCS & CCO/Maligaon.

FA % CAO/EGA/Maligaon.

DY. COS/Claims/Maligaon.

CvD & CPRO/Maligaon.

SCO (Rates)/Maligaon.
APO(Qommercial)/Maligaon.

DA to GM/Maligaon.

CC/EC~Bill, P.RBranch.

Officers concerned.

{A.R.K.Reddy)
Dy. C.P.O. (GAZ);

forGENERAL MANAGER(F)

CDntdi L] -36.
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ANNEXURE-"4"7

NORTHEAST FRONTIER RAILWAY

OFFICE ORDER NO. 21/92(cOMML.)

1. : ~With ‘immediate effect the post of ACO/
(Claims)/NJP is temporarily upgraded to Sr. Scale as
SCO (Claims)/NJP by transferring the Sr. Scale ele-
ment of the post of Area Officer /RFAN.

-Shri SK Tudu, ACO kClaims)/NJP is tempo-
rarily appdinted to officiate in Sr.Scale purely on
ad-hoc basis and ppsted as ACO(Claims)/NJP against
the above mentioned upgraded post.

2. i Shri B.K.Bagchi,ACO (Claimé)/HG is tempo-
farily aﬁpointed to officiate in Sr. Scale purely on
adhoc basis and posted as SCO (M&S)/HO agaihst an
existing vacancy>cau§ed due to retirementof Shri DB
Chatter jee on 31.0.91(AN).

3. ' ;Shri D;Talukdar,ACS/NGC,at GHY is tempo-
rarily - appointed to officiate in Sr.Scale purely on

adhoc basis and posted as SCD (Rates)/HB. vice Shri

-§.D.8harma reported sick.

- The "~promotin of §/Shri Tudw, Bagchi and

Talukdar are temporary and purely on adhoc basis

' subject to the outcome of the SLP Filed'by the adhoc

A0Ss in the Supreme Court of India.

‘This " have the aproval of AGM, .COPS .and

-

‘€CCs.

8d/~ A.Chaturvedi, -

Dy.Chief Fersonnel Officer(G),
forGENERAL _MANAGER(P) .

Contd...37.
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37.

£/283/82 PT. XIV (0), Maligaon, dated 3.2.1992.

Copy forwarded for information and nécessary action

to
1.
2.
3.
S.
6.
7.
8.

7.

AGM/Maligaon.

CoPS, CCS & CCO.

DRMS — KIR (EGA)/Maligaon.

CVo & CPRO.

DRM(P) - LMG.& KIR.
ARM/NJF .

DADS - LMG, APDJ & KIR.

PS8 to GM/Maligaon.

10. CC/EOQ Bill, P.Branch.

11. Dfficers concerned.

8d/- A.Chaturvedi
Dy.Chief Personnel Officer

for GENERAL _MANAGER(F) .

Contd...38.
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ANNEXURE -~ 44"

NORTHEAST FRONTIER RAILWAY

OFFICE ORDER _NO. S3/94(TTN(O)

" The following transfer and- postings are

ordered: -

1. : Shri R. Moona, Offg. Sr. DOM/Con/MLG is
transferred and posted as Dy. COM/Con{adhoc) against
the work charged post under GM/Con vice Shri A.Tawna,
retired from service on 28.02.1994 (AN) attaining

the age of superannuation w.e.f. 28.02.94 (AN).

2. - The element of Sr. DOM/Con/LMG which was
originally transferred from HG (i.e. element of Dy.
COM/Safety) is temporarily transferred to KIR for

operationof the post of DOM/KIR in J&6 as Sr.DOM/KIR.

3. Shri M.A.Kamble,Offg. OCM/KIR who i
empanelled for promotin to JA Grade on adhoc basis is
appointed to Officiate in JAG (adhoc) basis and

posted as R. DOM/KIR against the above arrangement -

4. Shri P.Sashidharan, Offg. SOM/G on return

- from leave is transferred and posted as Law Officer

vice 8. Mukherjee, Law Officer by rrestoring the 8S

element of the post of Law OFficer.

The posting order of 8ri . Mukherjee will

follow. .
9. - 8hri K.C. Sarkar,AOM/CI/MLG, who is

Contd...39.



9.

empanelléd for prcmcfion toc Senior Scale on adhoc
basis is appointed to Officiate in S8 on adhoc basis
and posted as SCM(G)/H@ vice BShri F.Sashidharan
transferred.
6. | . Shri P.K.Hazarika, Offg. EA to CCM, who is
empanelled for promotion to Senior Scale -on adhoc
basis is appointed to officiate in.SS on adhoc basis
and posted as Area Manager/NEQ against an existing
vacancy. |

The promotin of Shri SBarkar/Hazarika in
Senior scale are purely on adhob basis and subject to
the out come of ?he~SLP filed by the adhoc, AOM in
the Hon'ble Court of India. |

7. . Bhri J.Mandal, Offg.CLA/HG., who is

. already posted as ALO (adhoc)/HB has also been

provisionally empanelled for Adhoc Gr.B service as

ACHM, on being'released, is transferred and posted as

EA fo-CCM on adhoc basis vice Shri Hazarika.

The adhoc promotin of Sri Mandal is purely
on adhoc basis and will not confer on him any claims
for seniorityor promotion on regular basis.

8. "Till issue of posting sorder vice Shri
Sark;r, CCO will make local arrangement.

This issues with the appréva},of ooM, CCM
& GM/N.F.Railway.

Sd/-C.R.Hans,
Dy. CPO/Gaz/Maligaon,N.F.Rly.

for GENERAL _MANAGER(F) .

. Contd. - .40
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NO. E/283/82/PT. XV(0) Maligaon, dated 8.2.1994.

Copy forwarded for information & necessary action

tos~

1.

2.

3

4.

S.

6.

7.

8.

9.

10.

GM/N.F.Railway/Maligaon. GM/Con/Maligaon.
FA & CAD/EGA/MLG/N.F.Rly.

AIL_PHDPS<

All DRMs.

C/0, CPRO, SDGM. -

CCO/N.F.Rly. |

Sr. DPB/KIR,'Sr.DPD/APDJ, Sr .DPO/LMG.
DADs/KIR, AFDJ, LMG.

Law Officer/N.F.Railway.

Hd.Clerk, EG-BillF.Branch/MLG.

11. Officer concerned.

Sd/—- C.R.Hans.

Dy. CPO/Gaz.

- - forGENERAL MANAGER(F)/MLG.

N.F.Rly.

Contd...41
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ANNEXURE~" 4R

NORTHEAST FRONTIER RAILWAY

OFFICE_ORDER_NO. 229/94(TTV(D).

1. The element of the Dy. CCM/Catering /MLG
which is lying vacant consequent on Shri S.D.8ingh
proceeded on leave for 45 days  from 5.10.94 is
temporarily transferred for apefation of the post of

DCM/LMG in JAG as Sr. DCM/LMG with immediate effect.

2. 4 '-.Bhri' D.Talukdar, DCM/LMG, who is
empanelled by the local DPC for promotion to JA Grade
on Ad-hoc baéis, is temporarily appointed to
officiate in JA Grade on adhoc basis and posted as

Sr.DCM/LMG.

3. - 8hri Talukdar will draw the charge
allowance @ Rs. 300/- per month in addition to his
Pay in senior scale from the date takes over the

charges of .JA Grade post.

Shri Talukdar’'s promotion is subject to
the out come of the case pending in the CAT/GHY(O.

A.No.10/94).

" This issues with the approva1 QF competent
authority.
Sd/- M.Brahmo,

Dy.CPO/G.

forGENERAL. _MANAGER(F).

Contd...42.
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1.

2.

- 3.

4.
5.
6.
7.
8.

9.

ND. E/283/82/FPT. XV{(0) Maligaon dated 7.10.94.

Copy forwarded for information and necessary action

o -
-

/

GM/N.F.RLY.
COM, CCM/MLG.

FA & CAO/EGA/MLG.
SECY. TO GM.
CvD, CPRO/MLG.
DRM/LMG. -

PS TO GM.
DNM(P)LMG, DAO/LMG.

OFFICER CONCERNED.

10. SPARE COPIES -3 for M/File.

. 3 for P/Case;

Sd/~ M.Brahmo,

Dy. CPO/G.

forGENERAL MANAGER(F) .



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL »

GUWAHATI BENCH, GUWAHATI

In_the matter of :

0 .4.N0.200/96
Sri M.M.Suklsbaidya ...4pplicant

Vs.
Union of India & Ors... Respondents
md
In_the matter of :

Written statement of the Respondent
No.1,2,3 and k4.
WRITTHEN STATEMENT

1. That the application is not maintainable both

in law as well as in fact.
2. That the application is barred by limitation

and on this score alone the spplication is ligble

to be rejected in limine. The order for
regularising the applicant was passed on 2=11-94,
This was done in compliance of the order of the
Hont'ble Supreme Court on 6-9-9’-»( innexure-I to the
O.h.) Thé aforesaid order of the Supreme Couit

is very clear and accordingly the order for

regularisation dated 2-11-94W fnnexure-II to the
0.A.) has béen passed. The applicant has ralsed
grievance againét the order dated 2-11-94 by
filing the instent 0.A. in September 1996. as

'such_, the applicaﬁion is time barred and therefore

the same is liable to be dismissed on the ground

of limitation.
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3.. The ‘applicant in Para~4(f) of the 0.A. has ‘-¢:,§
stated that he has filed appesl before the Hontble
Supreme Court. But in fact he did not file any

SIp. §/8ri N.Das end A.Sarkar filed the SIP before

the Hon'ble Supreme Court being aggrieved by the

judgement of the CAI/ GHY Bench on G.C.No ..1_81/86( T)

( Sri M.L’.Choudhury - Vs. = UbI & Ors.). The appeal Lonnvi
was granted and the case was declded 1n civil appeal 2,
No.4420/90. The 'applicant in this 0.A. was one of

the private respondents in the SIP. |

Therefore, the appliceant has made & wrong

' statement before the present Tribunal. On this

ground also the application is liable to be dismissed
taking it as a, suppression of fact and intentional
wrong statement to derive fsoﬁ:e personal gain.

H. That the order of the Hontble Supreme Court

dated 6-9-9% has clearly indiéated that on 22-9.88,
the fdllowing orders were passed - "Delay condoned,
issue notice returnable within 5 vviieeks, limited to
the question whether any relief can bé sécured to

the petitioner without depriving the respondent No.1
orvwhatever rights fchey have accfued under the

judgement of the Tribunal, status quo for 6 weeks

- ghall be maintained", The Hon!ble Supreme Court

limited the matter only to the quéstion vhether any
relief can be accrued to the petitioners without
depriving the reSpohdent no.1(Sri M,L.Chothury)
of his rights. The present applicant was not a

petitioner in the SIP.

Contdc . & -



s 5. The applicant being aggrieved by the. General

-1(3)z=

"y

. A
Menager(Personnel)/N;F.Railway's order dated

- 2-11-9%4, approached the Hon'ble Supreme court
alleging contempt for non-complisnce of the courtts
order. However, by his own avements in para-IV(o)
he has admitted that the Hoﬁ'ble Supreme Court was
pleased to disniss his.contempt petition No.104 in
civil appeal No.4420/90 by their order dated 10~14=96, -
The very fact that the said contempt petition was
dismissed .by the Hon! bie Suprene Court*speaks that
the action taken by the Railway Administration has
been in compliance with ;che Hon'ble Supreme Court's
order. , :

6. That in their order dated 6-9-9%, the Hon'ble
supreme Court has also held that the nTribunal
accepted the contentions and set aside the initial
séiection of 6(six) panelists being violative of

the directivé_ of the Railway Board", The Hontble
Supreme Court also held that "the net result is

that the Tribunal has quashed the selection made

as a result of which the panel of 10 persons were
finglised", The Hon'ble Supreme Court did not
consider the diSpﬁtes in the case Between the parties
but in fact, co;isidered the 1ong period of ad hoe

. gervices of the applicant and in pursuance to thelir
order dated 22-9-88, ordered for justice in the

civil appeal. In this connécAtion, it may also be
mentioned that the ad hoc services was continued

to comply with the order of the Hon'ble Apex Court

' dated 22-9-88 to maintgin status quo. In their

’ Contdo 0)4'/"
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order dated 6-9-94%, the Hontble Apex Court has

taken cognizeance of the finding of the Hontble

CAT/ GHY on the basls of the Railway Board!s
Circular dated 5-3-83 and 2-4=79. Thereafter
the Hon'ble Supreme Court has declined 'Eo set
aside or quash the judgement of the CAT/GHY
Bench., The Apex Court has ordered as under:-

"keeping in view of the facts and circumstances
of this case, we are of the view that the interest
of jﬁstice would be met if the promotion and
appointment of 10 panelists to category !'Bf posts
be regularised from the date of their respective
appointments to the sald posts. We, however, make
it clear that while doing so, respondent no.1 who
is appointed to Group 'B' post after the judgement
of the Tribunal shall not be adversely affected in
any manner, The appeal is disposed of in the above
terms. No costs". |

It is submitted that this order read with the
order dated 22-9-88 of the Hon'ble Supreme Court,
delivered justice to the pamnelists in the peculiar
circumstance of the case. The Court has also taken
into cognizence that many Officers had also retired.
7 e That the Hontble Supreme Court by their order
dated 6~9-94 have made it specifically clear that
the right eamed by the original' applicant
(Sri M.L.Choudsury) in G.C.No.181/86(T) before
CAT/GHY could not be in anyway adversely affected
while granting the reliefs prayed for by the
petitioners of the civil eppeal in the Supreme Court

as well as the other panelists.

Contvd (X ] i‘ -
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The Administration has already complied with '; L7
the Supréme Courtts orders inasmuch as the services
of all the 10 panalists have been- regularised in
group 'B! from the dates of their respective
appointments in group 'B' and subsequently they have
also been promoted tb Senior’Scale on ad hoc basis
teking into account the fact that their erstwhile
juniors were already promoted to Senior Scale on
ad hoc basis. o

It is further stated that in such ad hoc
promotions to Senior ‘Scale, nb benefit of proforma
fization is adnissible under the extant rules.
However, keeping in view the fact that some of
their erstwhiie juniors have also been inducted to
group 'A' and they have also been promoted to
JA grade on ad hoc basis, the cases of the 10
penelists including the spplicant have already
been recommended to the Railway Board for
_consideration for their induction to group ' 4
subject to their fitness. The question of
grenting the benefit of fixation to the extent
of juniors will arise only if the 10 panelists
including the applicant are finally inducted to
group 'A* i.e. only vwhen they are regularly
promoted to Senior Scale by virtue of being placed
in group 'a' which is decided in consultation
with the UPSC with the approval of the President.
'8+ That under the circumstances explained above
and in compliance with the Hon'ble Supreme Court!s
order dated 6-9-9% ordering to regularise the

contde .6/~
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10 banelists in group *'Bf posts, the order A %*’

~ dated % 11-9% has been issued by General Manager

(Personnel)/N '.F.Railway regularising the services

of the 10 O0fficers including the present applicant.

9. That in regard to statements made in

para—iV(a) and (b), the ans{_vering respondents have

nothing to comment upon. B

1@. That as ‘regards;sv the statement made in para-IV(c),

it is admitted that the applicant appeared in the
selection for the post of Asstt.Opergting Slipdt :

(group 'B'), held in the year 1983 in which 10
candidates including the applicant were posted
against the vacancies. B

11, That as regards the statement made' in pares-IV(d)
and (@), 1t is stated that one Sri M.L.Choudhury,
sggrieved staff who had appeared in the selectioﬁ

but was not finally empanelled, filed a case against
the said panel before the Hon'ble CAT/Guwahati -

vide 0.A.N0.181/86, challenging the selectlon.
~Hon'ble Tribunel/Guvehati vide their judgement
dated 26-2-88 in G.C No.181/86 ha‘vé quashed znd set
aside the selection for the post of Asstt.Operating

~ Supdt.(group 'B') held in the year 1983 and

directed a fresh selection. Hon'ble CAT did not

give any specific relief to Sri M.L.Choudhury

individually. However, in compliance with the

order of the Hon'ble CAT/GHY, the panel of dsstt.

 Operating Supdt., fomed in the year 198 3/84 has

been cancelled vide Memorandum No .E/25%/11/0PTG(0)

dated 23-8-88 and all the 10 persons including the

‘applicent selected and promoted to the post of

contd..7/=
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Asstt.Operating Supdt. were allowed to continue as > o7
such, purely on ad hoc basis for a period of six '
months from the date of issue of the Memorandum
due to exigencles of service. Therefore, it was |
specifically inentiohed in the aforesaid Memorandum
that this ad hoc continuation in the post of A0S
will not confer upon them any benefit or continﬁation
as such over those who may be selected by virtue of
his/their being eligible based on which the fresh
selection will be made.
| A copy of the aforesaid order is annexed
herewith as anriexure-;\.

It will be well-nigh to mention here that on the
crucial day of passing the order by the Hon'ble
Supreme Court oh 6-9~94, the applicant along with 9
other panelists were ad hoc A0S and accordingly their
status quo has been maintained as ad hoc S i.e. all
the 10 employee's have been allowed to continue as
such strictly in complisnce with the interim order
of the Hontble Supreme Court.

12. That as regards the statement made in para-IV(f)
and (g), it is stated that only 2 persons(S/Sri N.Das
& A.Sarkar) out of the 10 persons .including the ’
applicant whose selection has been cancelled and
allowed to continue on ad hoc basis had filed SIP
No.1035%/1988 in the Supreme Court, praying for a
stay on the order of the Hon'ble CAT/GHY. while

admitting the SIP, the Hon'ble Supreme Court passed
an interim order on 22-9-88 that the Railway should

maintain status quo of the petitioners with regard

contde.8/=
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to the posts held by thenm.
applicant did not file SIP before the Hon'ble Supreme q;,é
court. He also did not contest the case before the
Hon'ble CAT/GHY.

Meanwhile the civil appeal No.#420/90 before the
Hon'ble Supreme Court from the SLP No.10354/88 was
finally disposed of by the Hon'ble Supreme Court. on
6-9-0L with the order as explained in para-6 above.

A copy of panel of Officers in group 'B' is
annexed herewith as annexure-B.

13, AS regards the statement made in para-IV(h)to (J),
it is stated that on receipt of the Hon'ble Supreme
court's order, a reference was made to the Railway
Board to.get their approval regarding implementation |
of Supreme Court's order. However, Board have
communicated their apprpval vide their message
No.E(G)83/2/39 dated 25-10-94. This Railway issued
orders for regularisation of the promotion of the 10
group .'B" officers incluéing the applicant from the
date of their respective appointment to group 'B!
service vide 0ffice Order No.B/254%/I1/0PTG(0)

dated 2-11-9k.

A copy of the,aﬁofesaid order dated 2-11-94
is annexed herewith as annexure-C.

14, That as regards the statement made in para-1V(k)
to (n) it is stated that Fhe Hon'ble Supreme Court in
their order dated 6-9-94% did not give consequential
benefits to the applicant including others except
regularisation of their services in group 'B' from

the dates of appointment to group B! posts.

Contd. .9/~
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It igjpertinent to mention here that certain Xc

clarifications were sought for from the Railway €, -

Board vide this Railvay's letter No.E/25%/I1/0PTG(0)/
CAT dated 7~ 10--91&( mnexure-D) regarding implementation
of the Supreme Court's above quoted order in
regularisation of the services of the applicant
including other 0fficers in question and considering
them for further promotion in the cadre.

!On receipt of Board's approval dated 25-10-9k,
action has already been taken by this Railway to
regularise the services of the applicant and other
Group 'B' Officers of the Opérating Department from
the date of their regular appointment/promotion to
group 'B' by an 0ffice order dated 2-11-9k.
Subsequently spplicent along with 4 0fficers who are in
service have been considered by the IPC for their
p'romotion to Senior Scale(ad hoc)and promoted vide
0ffice order No.B/2B3/82(Pt.XV(0) dated 10-11-9k
(annexure-E) . Meanwhile, good number of O0fficers

junior to the applicant have since been promoted

4o Senior Scale(ad hoc) and 2(two) of them being

included in group 'A'/Class-I service.
Notwithstanding Board have categorically

mentioned vide their letter No.E(GP)83/2/39

dated 19-12-94( nnexure-F)that no profoma promotion

and consequential benefit of pay can be given to

the applicent including other panelists to the

extent of their juniors promoted earlier to

Contd X 10! -
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Senior Scale on ad hoc basis on the ground that
the profoma to Senior Scale given at the zonal
level is on ad hoc basis. Claim for proforma
promotion vis-a-vis juniors arises only when the
Jjuniors are promoted on regular basis to a higher
post earlier than their seniors.

It is also pertinent to mention here that the
promotion to Senior Scale on ad hoc itself suggest
that 1t is not a regular promotion. More so, because
the regular promotion to Senior Scale is decided at
Board'!s level since the Senior Scale posts are
treated as group !'A' posts and the placement of
group 'B! Officers in group 'A' is decided in
consultation with the UPSC and with the approval of
the President and the benefit of profoma promotion,
stepping up of pay and fixation of pay etc., with
or without application of Next Below Rule is
applicable in the case of regular promotion only
and not for ad hoe/fortuitous promotion.

Railway Board are of the opinion that the ad hoc
promotion given to the applicant and others cannot
be termed as similar to regular promotion and the
question of proforma fixation, if any, will arise
~only when these people are confirmed in group 'A'
status after a proper selection is done at Board's
level in consultation with UPSC. As such, profoms
fixation in‘this instant case cannot be agreed upon
at this stage since the promotion to Senior Seale
of the applicant and others 1is only on ad hoc as

communicated by the Board.

contd..11/~ -
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15. That as regards the para-IV(m), it is evident P
L

from the records available that the applicant was
working on ad hoc as Asstt.Operating Manager purely
on temporary basis with specific tems and conditions.
It is admitted that the Rallway Administration by
this time had also conducted 3/4 selections in
Operating and Commercial departments against 76%
vacancies as well as 25% vacancies for the post of
Asstt .Operating Manager/Asstt.Cormercial Manager
(group 'B') services. In all the subsequent
selections of AOM/group !'B! the applicent was called
for the selection against 75% vacancies as per his
seniority position in group 'B' post. But the
applicant did not appear in such selection and the

-

18\°

nat-

I

employees who were junior to the applicant in group (!,

appeared and empanelled and also promoted on regular
basis vwhile the applicant was working on ad hoc basls
as AOM(group 'Bt) since 1983 to 1994, Applicant can
blame himself only for not appearing in the selection
for placemezit of his name in regular panel.
16. That as regards the kallegation made in para-IV(n)
of the application, ilse same i1s denied and it is
subnitted that the representation of the applicant
addressed to Secretary,Railway Board dated 24-7-96
has been forwarded to this zonal Railway under Boardts
letter No.E(GP)83/2/39 dated 19-8-96 and reply thereto
has already been sent to Board vide this Railway's
7R No E/254/II/0PTG(0)/CAT dated 30-8-96. It may be
mentioned here that the decigion in the matter to
redress the grievances of the applicant is required
contd..12/-

W e
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- to be taken at the Board's level and the mat*t:er/§>§

is being pursued with the Board. Since his
representation is pending with the Rallwey Board,

the applicant should await the reply and then take

up the matter with the Hon'ble Tribunal.

16, That in reply to the statement made in para-IV(o),

the respondents reiterate and reaffimm the statement

made in pars-5 above. . -

17. That as regards the paragraphs-IV(p) to (v),
the contention made by the applicant in these
paras are baseless and the position stated in reply
to para-IV(d) to IV(n) above is reiterated.

18, That in view of the foregoing facts, the
application is liable to be dismissed.

VERIFICATION

I, Smt.M.Brehmo, aged about 36 years,
by occupation Railway service, working as
Deputy Chief Personnel Officer of the
N .F.Railway Administration, do hereby solemnly
affirm and state that the statements made above
are true to my knowledge derived from the records
of the case vhich I believe to be true and I sign
this verification on this 28th day of May, 1997.

k0

DEPUTY CHIEF PERSONNEL OFFICER(GAZ.)
NORTHEAST FRONTIER RATILWAY
MALIGAON s GUWAHATI
FOR & ON BEHALF OF
UNION OF INDIA.
e AEETT (L -
Aot Oificel d)
;. Chipf perscoas )T—78‘°“

P q\‘iaﬂ ﬂ’!@z

W b Rly., Guwnhat-781017
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1”4; < CIVIL APPEIIATE JURISDICTION g“pmmgl,lq.q|pnn
/ hal i) A S
VL, APRiAL 1D, B02 W20, OF 1990 T we
: | 541757
¢ Shri Niranjnn Dan and Anc. R e oAppellnnta :
',:l : ' 1
: versug B
':. E i .
, sphri Mekhanlal Choudhury and Ore. .. -Respondents {0
‘ ) . : . ! . !‘
S N ' =
g oOnDLER | - |
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The Oencral Nanneern(P), Nor*l Egst frontier

1 1aeued a circular duxed léoruar) 21. BB wherpln . 'R
' e rold a &elcctlon xer . uue Ioertktn of ‘ i
uryupel of 1éwxoqtn of Aqaiahrut Openbtlng ouocrlntendenta i _%f
u(‘fOQP ﬁ) aaaingt 7155 vacnncles.‘ Alougwith the Circular, ' '\ }ﬁ?
ﬁtne;list of 36 menberes oI hbe stnrf who vere ligib}e to f%
'uppgqqﬂlg the soloction wns nlno enoloqed.“ The +ritten » %
| V "‘ ‘{,%\;:fs b:(.‘ld on March 20/27, 1983. Tih!ef‘?ai'ter, the ‘
”7; v}vaeyocevvas held and & pane‘ oi thghgpg? yqsxfinﬂllﬁed- - 'E
@&ﬁ ﬁ@ﬁié the Rallla"‘bc~rd 1;rﬁéd é Ci:cp}ar'dated R "X?NfiﬁffT
é% : In the §9}§ Ci{?g}ér, ﬁméndea provlslons 'f k f ;'f;
| %& for de 1ntegr51eo‘5enio;1txvfgr'Promotion frogm - v‘; :.fjf
~$, }”broﬁé"c‘.to brouo 'B‘ were 1z idfdcéz. Paru 4y of ﬂké" o :’ E S

A Circular was as under: L ’ﬁg;"igg f;fg ‘

e
-
-

M
b

,"Tbesa 1nstructions will apply to. X _ .
of’ K

X Sy

selectlons initiated ufter_the date&l
. issue of-this 1etttr andwwlll B1ao i

.appl) to SelC"thPS fhich haye,. been% A O ’ ’\_
iuitiated and’ whexe wrltteu eXaming xon . -

foraing a part of Lhu,selection hqsh< o v
t of neleufiola

i,

rot been hcld. In rnszec
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which are in progréss, instructions
contained in the Mlnlstry 8

Letter NoJE(G) 79/2/33 at,2-4-79

_uhould be kept in view for. nppropriutﬁ

nction and .vherever employecu in excesn
of the fllcd become ellgible for
Lonqldox\tion in accordance, vith thin
letter, necesnsry uction uhould be

taken to provide an opportunity

to 'such qmployoes to pnkedtpu

nclcctlon.“

Mibough, in terus of pm n i of the lln”wny Dourd‘

V'*uulnr tha written vxnmxnxtlon whlch wAs hold on |

March 20/27, 1983 ghould nat have bcen held; . but due O

to reagons btest known to the Nort%ﬁinnt [ronblcr Rallvway,
. \\Ml
the spld selection vwns i&puilaew and a8 mentioncd ubove o

LA‘-panel of 6. pcrnrns wag flnallned It is not d!sputed

Sramaeat st s s

‘;:Vthdt all thonp 6 pﬂnollsts were promotcd to broup !
| -@Ls._ oo Iar as remaining 6 posts were concernoe, a Irouh
FE u&w u I

3ﬁV'l1ut 01 20 Landidnteu waq proparud in accordance with the

' nax]\uy Doard'n Llrcu]ur dutcd March 5,, 1983. Flnally,i

2} panel of k pernonn was 11nellned which lncludeq the two

i

nppellnnts. These 4 panellatn viere alﬂo promoted»to

gé?roup 1p! posts in the year 198“.
\( Makhanlal Choudhurcyy - rcupondent No.liln mbe uppeul

§§& hmlpin, chullanged the uclection before ‘the Central
Sggy Adminintrvhlvc lrlbunql, buuahatl pench on the bround that

e ———

the test held ol March 20/2(. 190) vas in, Vlolutiou of the

dlrgctivcnltpsued Ly the Rallway Bouvd 1n lt bircular

- dgiéd March 9, 1983 The irlbunul accepted the conhentlon
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“uid set aside tho’kultlal soloétion vl GIpdnolintn

uﬂing violative o/ the dlrectivces stued by'the

1.
Nailwuy Doord. Thelrlbunul aluo net anldo tha ‘ X

; qubsequent nelection on the ground thnt both the
%o]vctipnn were 1nLuxtw1pod and 1t would not be
poqnlblﬂ to dovluxn ona 1llenal and save thu other.

The net result 1, 1hnt the 1r1bunal hag ‘quashed the

n»loct!on made un result of which the panel of 10

persons wosn firnliund This aeppeal by tho two rolvctnd

cundiduteu 0re aguinst the Judgment of Lbo Tribunnl.

Thls Court while fLssulng notice in the speciﬂl leave

b . o ) o : T
peitfion on Septewber 22, 1988 paseed the following
- orders |

"belpy condoned. ssue nétlcoiroturﬁnh]e .
. ‘ vithin five wccks, Limited to thc T
AR ‘ ques L‘on wvhethier any rellef cnu be ' -L
v : gecured to the petitioners vithout
i | ' depr!vln& the responlent Noe.1 of
,whuLevcr righta they have socured under N
the Judgment of the irlbunal. \utatus i
quo for six weclks shall pé meintained,"

This Court by;tho order dated August 27;'1990 granted

louVo limited to the gueatlion stzted in the order of

thla Court dated Snp1nmbrr 22, 1988 (quoted nbovc). ' ~f” .

It 18 not disputed by Fr. V.C. Mahujan, leorned '
senlor counsel for thc Rallway that the two appelkantu
and’ renpondont Noq. 6 to 13 who were the 10 pnnnlibtn
viery appnlnted to bxoup 'B! posts someé time inithu year

“dﬁQaQOJ and 1984 and slnuo then they ore cuntiuuouuly

\

| orhlnn in the sald po'tn. Leorned counsel for the

s e e
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i | s hy : '.i:; | { o é. .
sppellents further stetes that all tho°e 10 perisoin
hyve been continuuua]y worklng in Lhe said pouts.
ﬁ; i Hg further ntaygulthat soue of them ech~r¢t1rad {
?T ; | oﬁ nﬁtulnlnz théﬁﬁme of euperannuntlbn.féég
gi » , anub ' pbutn.;q ! | B i | | :
i ( d ! : ,
E&J. ! 7ﬂ“ Kecpiﬁg'ik vicw the facts nnd'éircdmstrnces‘ k
: f of this case, we are of the view that" LJQ inte est | 3
éhn'f o OI Justico would L. met 1f the promotlo% nand inOLNLmLHt' _-;
“ §Ys of 10 panellsts to categorxry 'DB! postu be regularised \ ;‘
" from the vates or ‘thelr respective: uppolntmends to i S
the sald postv We, however, maxe it clear that whila i A
dning 50, rocpondont Ho.1 who Lo nupointod to |Group '9'!5‘ ; i
| post aftar Lhe dudymenb of the Tribunal nhnll;not be {
udvernoly qifectcd in sny munner.‘ Thé*eppgnl is ;?
dprOuLd of Lo Llo abocve pcruo.; No costs.ééfg ji' ﬁ
| R |
(2 R 774 »
% . edesavihleesans e
T (U %1*'8[«4 3] |
. New Delhl, R - S . ‘

l
. _ |
" j:'September 6,199h; o f B B ‘J% | |
; ' N ,A,»“uoo{ oocoo-os'ooJ
e ‘ _— © (BeLaj HAN ARIA)!
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. In- pur-ﬂmnu\ of Lhc order‘ol‘ Um llon'hlo upmm(‘ conrt

- C dated 6.9.9% dn the ¢ivil Appoal No.Ll20/90 ( in 3L

Lo Nonojp’t/{’., Shrd N.Das-& 0rss: Vs Srd:ML. owdhary &

: SR 5), ithe services: oi 10 As sLL operating Supdt./Manager, .
(Group—B), apploved in "the-panel-which was provj;iuntl1y
')ub lighed vide GM(P)!s Memo. NG .L/251i/09/boll PLIL db.

3.6.85 allowing  the10- pﬂnolibﬁs ta . continue on’adhoc
2uls eonsequont upont GAT/GHYY s order i G¢ 181/85 jua-

,,.J1u1pithc abuvq')anel ﬂare.heraby'rOQularjded Lo, the
post: of KOM(GL B from “the"date vl thejr appomtmDnL
to 01'13(m9 h(wnl(lﬁﬂjrl t oach e

Sr. QNamo & du',iuml non._

i .'::-.,.TQDQ t() Of, lf‘L,u—- ) R()mcl.l’]{ S
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N HORMEAST FRONTIER BATINAY _—
. o | . 0ffice of the '
: general Manager (P), "

Ho Ji/25%/13/0PT0(0)/GAT. - Maligaon, Guwahatl-11, 7 -10 O,
The Geeretary(B), | )
Railway Board,

How Delds o

. . . . (5 ps " ':. \73 J
6,"5_;7\‘ V\ LD’OU’L//:](" Y r(y L { ’4"!- .

'ﬁ’/ . ONRA ,r AMJ’W» o

. sLP(c)
Sube~ Buprems Court esse No.1035%/88 and
A NP o020 of 1990, 8ri N. Dag & Ors.
V¥a. 9rl WL Chowdhury & Ora.

L K 2

~ Enelosad pleage ind herevith a egortified copy of
ths Order of the Hon'ble Supreme Court in the Civil Appeal
No.h20 of 1990 ¢n the.case mentioned above, which hag
been directly received from 3on81 of .the ’._appeilanta.

2.  In the BLP(() Fo.10354%/88;" thaiman, - kailway Board
wag made one of the respondents end accordingly, the Rly. s
roply in ¢pposition was filed through the Rly. Boara. Before
taking eny dectalon regarding implementetion of the Order
of the Ron'ble Huprome -Court. in the Civil Appeal Ko JAH20/90,
the -following polntn are required to be got confirmed and
approved by the Rly. Board - '

2 1) R@gﬁ.la.rimation of promotion of the 10 panelisnta as

! refarred to dn the Order of the Supreme Court fo
3 ar.B from tho date of ‘their respectiva appointiments

to the gnid post. . .

| 11) Promoticen of the panelists ‘to 8r.Scale.

’ |  143) Proforma fixation of these persons-to ths oxient of

, o T ‘thelir jmiors whe have been ipremoted to Srefeale In
e . the meentine on adhoe/regular basls. .

: . iy) Constdorntion of thelr placement in Or.A/Class-I
A with referonce to their junicks placed in Gr.A in tho

L meantine. - L
N v) -Congideration for their adhoe/ reguler promotion io

o . JA Gyade.

7. It is pertinent.to mention that out of the 10 panellsie,
. "% persons hare since ‘rotired from Rly. service on superannuabics,
4 vhile they were woxking-in Group~k on 2¢hod bagls dvring

: pendeney of the fhiprema Conrt case .

| 3. Further, o decision 18 to be taken in tho cose of

- Enpd ML Coowdhury; Regpondent No.I vho had challenged the

. . empanelwent of these 10-candidates in ‘the Guwshatl Trivuanl
f ang got the said selection quashed, in terms of Tribunalta
e .. Sudgement. ShEl thovdhury wveg tlgmmotedl to Group-B on sdhoc
R L Pagls during the pendency of the. court cagal. Although he

) en pry conld not qualify in thé Selection ‘of AOH(GTB) held In

o &au,‘iﬁ/]"’ . 108384} The Hontble Suprems conrt vide their ordex

Ny
e

Z<04/‘Jv (,1()}{,1,4.‘;., J\v\- qu‘i . aon i‘d I
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Order dated 6ih Heptenber, 199% havae glven directien that «$

A farl Chowdhury shall rmt.'fm advorgely affected lneny - . | & - ¢
nonner. Board maoy kindly examine the matter whether he Coh L

, . can be considered for promotion to Group-B end allowed =~ = < ¢
- fo continusion adhoe bagia in terms of Hom'ble Suprene Y O
" Conrdt 8 Ordor.withoud 'aetvelly.quellfying ‘:mm@fﬁ'mlectimy.S*r{’-—- -
T this comnection, GH/AFRailvay!s lotter: to Membor Siaff, |

Rly. Botrd dated thih August/91 mey plesse be’referred to, !

a copy of whidh la enclosed for ready reference vhich - 3

will give the background of the .cas@oi.-

‘Yo A reply by return will beﬁpigﬁij‘? appreclated.

Bnclos Ag obove, S R : | L

'

- ‘ , L ", b!,re M Br&hmﬁ)
© 0 Y pylChief Personnel Officer (G),
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- ANNEXURE- F

GOVERNMENT OF INDI
MINIBTRY OF R ATLWAYS
(RATTWAY BOARD) .

No«.E(GP)83/2/39 Pt. Reil Bhoavan, New Dolhi-110001
dated 19.12,94.

The General Manager,
N.F. Railway,
Guwahati.

(Attn: Mrs. M. Brahm, Dy.c.POOQ(G)O)

Sub s SIP(C) N0410354/88 and C.de N0.4420/90 -
She No D2s and Others Vse M.L. Chowdhury &
Others.

Ref s 4GM, Dr. M.X. Shormats confidential D.O.
letter No.E/254/11/0PTG(0) /CAT dt. 17.11,94
addressed to adviscr (MS),

et —t—

The following points were referred to this office for
the consideration of the Board and for their clarificotions,

&) Whether the benefit of proforme promotion and fixa-
tion of pay to the extent of their juniors premoted -
carlicr to Sre Scale on adhoe basis can bo given to
the five serving officers who have been pronoted to
Sre. Seale on adhoc bosis under N.F, Rly*'s office
Order No.254/94 (TT&C Deptte).

b) Whether the five rotired officers can be given tho
bencfit proforma promotion in Sr. Seale (adhoe) to

L the oxtont of their juniors notwithstanding the fact
t that those officers did not shouldor higher respon-
,L,) sibility ond duty. also, whether monetary benefits
i.0s enhonced pension, IS.CRG and leave salary etce.

¢ , ., ¢tn be grantcd to those employees on the bakis of
30 Al such proformn promotion ond consequent fixation of

PaYe

#\‘” ¢) Whother the ten officers (five serving and five
‘B retired) should be considered for substantive absorp-
v‘gﬂ ' tion in Gre'A' Jr. Scnle of IRTS to the extent of

¢ their juniors who have becon so absorbed in IRTS ox
8- earliaor.

With regard to the querics as brought out a & b above,
it is advisod thot proforma promotion with roference to juntior
in e2sc of adhoe promotion is not admissible 2s per the extant
instructions.

So far as the position regerding pare~C above is conco-
rned, it is stated thot the eligible officers who hove been
regularised in Group 'B' vide Rai lwayts office order No.R/254/
11/0PTG(0) Ate 2411.94 mry be considered for substantive absorp-
tion in Group ' A' Jr. Senle of IRTS in consultation with UPSC.
As such, the sntme should be oxamined and proposal scnt to this
office for consideration. In this conneetion, their service
perticulars &s on 1e10694, 1610493, 1410492 and so on my be

W-ZS WSent to this office by placing thenm in appropriate place on the
w seniority list of Group *B*! officers of Traffic Departmonte This
Aetv mey be donc expeditiously,

I hope this clarifics the position.
54 /-
(V.P. MEHR4)
a Dy. Dircctor, Estt.

;1\ R ! 1
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5 T S o Shri M.S. Baidya
' ‘ = Vs~ '
' Union of India & Ors.
In the matter of :-
] Written statement on behalf
of the Respondent No,5.
The respondent No,5 iost'reSpectfully begs -
to state as under -
igx,//<ég\ 1, That the respondent No,5 has received the
\\\ copy of the spplication and has understood the .
~contents thereof,
+ 2. . That the respondent No,5 belongs to Commercial
’ﬂﬁmlplcylm-m u Department in the Group-By category in the capacity
. Rahyman iy, '
;i:-¥1aﬁ;¢$7 as of Assistant Commercial Manager (for short A.C.M.),
o — IR e and the applicant belonged to opereting department,

Ve .
B as Asslstant Operating Manager (for shert A0lM,)e

Bot these départ-ents are separate and cadres of ACM
and AOM are distinct and separate with separate seniority

units. From these units promotien to sentor scale is

0e0se
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to the common cadre of Senior Scale Officer and

SCM (Senior Colmercial Menager/STM (Senior Transportation
Managfr) etc, This Depdnent has got his pron?:iﬁg‘zzfularly.
He was promoted to the ACM with effect from.14,9.84. He

got prometion to Senior Commercial Manager with effect

from 3,2,92. He was promoted to Creup~A service with

effect from 1le6.92 and he has gotthe }unior Administrati ve
grade with effect from 7.10.94. The appdicent has no

scope and right to supercede this deponent and disturd

his position, Moreover this deponent was not a party

in the cases referred to in the Original Application,

3. That 1t is respectfully submitted that this
application is grossly barred by limitation. The order

for regularising the petitioner was passed on 2,11,94,
This was dene in compliance with the orders of the Hontble
Supreme Court dated 6,9,94, This order is very clear
giving regularisation and nothing'lore (no seniority).

The applicant has filed the instant spplication in
September, 1996, This application deserved to be dis-

.missed in the threshold on the ground of limisation,

4, That the aﬁﬁlicant 1s also guilty of suppression
of very important and materlal fact. In para 4(f), he

has stated that he has filed appesl before the Hon'ble
Supreme Court, But in fact, he was not aggrieved by the
judgement of the Hon'ble Gentral Administrative Tribunal/
Guwahati Bench passed in G.C. No,181/86(T) (ML Choudhury
=Vse= UOI & Ors.) and he has pot filed any SLP. Shri

N. Das and Shri A, Ssrkar filed the SLP befere the Hon'ble

Supreme Court where the leave for appeal was granted

00003



'5.  .That the order of the Hon'ble Supreme Court

cs

S

,‘and the case was decided 1n Civil Appeal No.4420/90.

The applicant 1n this O.A. was nade ‘respondent by the _‘

o Anetitioners in the sSip. T4 1s also mentioned here that
»thr present apnlicant in the O.A. aid not also disnute

the merit of the case before this an'ble Tribnnal in
the said G.C. 181/66(T). ”

The applicant by suppressing the naterial fact
of not filing any SLP and making a wrong statenent
that he filed.appeal before the Hon'ble,Suprene Court

. has~tr1ed-to project that he wes‘alﬁeys centestinz_

the case, This epﬁlication 1s, therefore, liable to

‘be - disnissed on the ground of suppression and inten-

tional wrong statelent

* dated 6,9,94 has clearly indicated that on 22.,9.88,

the fllowing orders were pagsed - "Delay condoned,

1ssue notice returnable within 5(f1Ve) Weeks, limited

- to the question whether any relied can be secured to .

the petitioner without depriving thelreSpendent No,1

~ or whatever rights they have secured under the judgment .

of. the Tribﬁnel,'Stetus quo for 6 week shall be maintained."
The Hén'ble Suprele Court‘linited the natter only to the-
question whether any relief can be secured to the peti-
tioners without denriving the resnendent No,1 (Shri M. L.
Cheudhury) of his rights, The gresent pplicant vas not
a get;tioner in the SIP.

LA X J Q‘4
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6o That 4t 1s stated that the applicant being -
aggrieved by the order dated 2,11,94, which has not

given his any seniority, approached the Hon'ble Supreme

Court alleging conteipt for non-conpliancerf the - Courtts

order and by his own averments in para IV(e), the Hon'ble
Supreme Court was pleased to disniés his contempt vetitioner
No.104 in Civil Appeai No,4420/90 by order dated 10.4.96.
This shows that what the Reilway had done is fully
conpliénce of the Hon'ble Supreme Ceurt's.order.

It is denied that the Sunreme Court advised to file
Original Application.

P That in their order dated 6.9.94, the Hon'ble
Apex Court has also held that the ¥Iribunal accepted

the contemtions and set aside the initial selection

of 6(six) panelists being violative of the directive

of the Railway Boardf§ The Hon'ble Tribunal alse held
that fthe net result.is that the Tribunal has quashed

the selection made as a result of which the panel of 10
persons vere finalised”, The Hon'ble Suprewé Court did
not consider the disputes in the case between the parties
but in fact, considered the long period of adhoc services
of the ipplicant and in persuance to their order dated
22,9,88, ordered for justice in the CivilAAppeal. In this

connection, 1t may also be mentioned that the ad-hoc

services was continued to comply with the erder of the

Hon'ble Apex Court dated 22,9,88 to maintain status quo.
In their,ordér dated 6,9,94, the Hontble mpex Court has
takeh cognisance of the finding of the Hon'ble CAT/Guwahati
Bench on the basis of the Bailwavaoard's cireular dated
5¢3.83 and 2.4,79. Thereafter, the Hon'ble Supreme Court

0005/"’
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has declined to-set aside or quash the judgment of the
Hon'ble Central Administrative Tribunal/Guwahati Bench,

The Apex Court has ordered as under -

" Keéping in view the facts and circumstances
" of this case, we are of the view that the
interest of justice.would be met if the
promotion and aprointnent<of 10 panelists
to Category ‘Bt posts be iegularised from
the date of their respective appointments

" to the sald posts. We, however, maske it
clear that whiie doing so, respondent No,l
who 1s appeinted to Group~'B' post after
the judgment of the Tribunal shall not
be adversely affected in any manner,

The app;al 1s disposed of in the above

terms, No costs."

. It 1s submitted that tils order read with the
order dated 22,9,88 of the Hon'ble Supreme Court,
delivered justice to the panelists in the peculiar
circumstances of the case, The Court has also taken

into cognisance that many officers had also retired.

8. " That the an'ble Supreme Court by their erder
dated 2242488 and also by the order dated 62624 has
made 1t specifically clear that the right earned by the
original Applicant in G.C. No,181/86 before the Hon'ble
Central Administratiwe Tribunal/Guwahati Bench (Shri M.IL.
Choudhury) coqld not be in any wey adversely affected.
| Granting the rellefs prayed by the present applicent in
' ' the ﬁresent O.A. will, in fact, mean that the judgment

0006
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of Hon'‘ble Central Administrative Tribunal in G.C. 181/86
woulﬁ be rendered non-est, Moreover, this will slso cause
grievance to the said Shri M. In Choudhury against which

Supreme Court has given a specific safe=guard.

9, Tﬁat Qonsequent upon the judgment of the CAT/Guwahati
in GeCo No,181/86, the panel of the 10 panelists were
formally quashed and set aside by Memorandum No.E/264/11/
Optg.(0)/Maligaon dated 23,8,88 by the Railway Authorities.
There-after, this quashed panel has never been restored,

It 1s stated that the said panel remsins quashed and set
aside éven to-day. It is further stated that by the said
order, these 10 officers were allowed to continue in the
Group 'B' pests purely on ad~lioc basis. This adloe was
continued as a result ef the status quo order passed by
the Hon'ble Apex Court on 2259.88.‘00p1es of the judgment
of the Hon'ble CAT in G.C. 181/86 and Memorandum dated

23.8.88 are snnexed as Annexure 'At & !Bt respectively,

10. That under the circumstances explained above
and in compllance with the Hon'ble Supreme Courg's
order dated 6.9,94, ordering to regularise the 10 panelists
in Group 'B' posts, the order dated 2,11.94 has been passed
regularising the services of the officers including the
present applicant, But ho seniority has been given to
then becauée this would unsettle many settle things and
is 1ikely to invite future litigation and the vanel stood

set aside and quashed,

In this connection, the deponent begs to state

the ad-hoc Dcctofs-inxthe Railways have been regularised

.00.7



~ 1n Dr. Haque and Ors. Vs. UQI & Ors. (1993 Vol,24 ATC

: 747-5;

retrospectively by the order of the Hon 'ble Suprene Ceurt \

in Dr. AK Jain ang Ors, -Vs. BOI &, Grs. (1989(1) SLJ
Suprene CQurt). The. an'ble Suprene Court in the peculiar
chcunstances of the case censidering‘the-long ad~hoc
services of ‘the Doctefs~ordered fer their regularisstion
wlth retrosnective effect, Though -the aé-hoc Doctors were -
regularisegd fron thetr date of initial annointment railways
have not given then senierity fror the date of regularisstion
and phe.napter came up before the anfble;SQPrene-Ceurta«

‘
Page 117) and the Hon'ble Supreme Court was pleased to -
hold that the.Doctors though regularised‘arein@t entitled

to senlority from the’éate of regularisation; -The deponent.

' states that in the 1nstant case also regularisationAhas

been done as a special case and the apnlicant has not .

‘been given seniority to which he is not entitled. :

e v

1le That in reply to the statenent in.para IV(f), (z),
(h) ang (1), it is dented that the anplicant had filed

: jpe application before the Suprere Court, It is alse

stated that the applicent was nbt'giien any seniority
benefit,

32, That in reply to. the statenent in para IV(J), this

~depenent denies the correctness of the statement that

he is senlor to the present deponent.

A} . i

13. ~ That 1in reply to the statenent in para IV(k) angd
(1) this deponent begs tJ state that he has been nronoted

follewing rules of promotion, On the centrary, the applicanx'

veee8 .
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was eontinuing en AD-hOC hasis, tk his selection

' stands quashed and as such is non—est. His nronotion

to Group 'B' nest 1s the result ef a peculiar curcuns-

tance and order of the Hen'ble Snprele Court.

14, That in reply to “the statenents 1n paragraph |
IV(n) 1t is denied that the Snprene Court allowed the

 anpea1 of the petitioner. n fact the anplicant ata
not file- any petition/appeal before the Sunrene Court.
It is alse denied that the Supreme Court set aside the

order-of this Hen'ble Tribunal. The Suprene Court also
did not unhold the selection of the anplicant as- alleged;v
By then.erder of thg}Hnn'ble Supreme Cnurt only got the
berefit of regularisstion, The Railwgy_aiso,gavé them .
benefit of regnlérisation dn;y,without,Séniority main-
taining eqnality of treatnent with the ad-hoe dnctors

__ef the Railway regularised by Hon'ble Sunrene Ceurt'

n_erder where als° no seniority was given.

'15. That in reply to the statement in pare IV (n),
(n) & (o), 1t is stated that the Suprene Court has
dismissed the contempt petition, The applicant has been
given anly regularisation and ne seniorlty correctly.
Therefbre, ‘the Contempt petition was dismissed, It is
denied that the Hen'ble Supreme Court advlsed the
annlicant to file G.A, before thls Hon *ble Tribunel,

16. That in reply to the Statenenx in para IV(p)
4t is denied that the. spplicant had filed. anplicatlon

before the Hon'ble Suprene Court,

"...9 ’
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'17.  That in reply to the statement in Para IV(q),

(r) and (s) it is stated that the spplicant is not

entitled te_geniority ebove this deponent,

18,  That in reply to the statement in para IV(%)

1t is stated that the devponent has been regularly
prgnoted to Group~B post and thereafter promotion to
Group~A post and Senior Scale (all regular) and further:

promoted as Junior Administrative rank (regular),

19,  That in reply to the statement in para IV(u),

(v) end (w) 1t is stated that the statements made above
in this written statement are rpe~iterated and 1t is - .
subhitted that the applicant 1s not entitled to relief

as prayed for in the aprlication,

20, That in the facts and circumstances of the
case the application deserves to be dismissed with

cost.

VERIFICATION : .
] »
I, Shri Dipak Talukdar, sen of Shri Jajneswar
Talukdar, resident of Guwshati aged about Z}? years
do hereby verify that the statements made above are my

information derived from the records which I believe

to be true. . .
‘ Ve
Deponent, DAY,
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1N THE C.NTRAL ADKINISTRATIVE TRIBUMAL .
GJJAHATI BENCH

S.C.N0.181 of 1985

Shri PMe.i. Choudhury
VIS,

Jnion of India & Ors.

PRESZAT

Q‘

The Hon'ble Justice

- Applicant

- Respondent

§hri J. Pathak, Vice-Chairman

The Hon'‘ble Shri 3.P. Hazarika, fember

for the appli:adt

o

.For the respondents

MT.
Mr.
fir.
Mr.

s Mr.
fiTe

S.K. Sen, Advocate
J.L. Sarkar, Advocate
R.P. Sarma, Advaocate
A. .Dasgupta, Advocate

A.R. Barooah, Advocate
B.K. Sharma, Advocate %

Date of Judgement & Order: The 264 day of February, 1988,

JUDGERENT & ORDER 4 ‘ i
i

(Per S.P, Hazarika)

This appllcatlon initially submxttad as

a writ peuxtlon under artlcle 226 of the

constitution of India and'reglster?d in‘the . h
.Gadhati~ﬂigh Court as Civil Rule No.t78/86 has . ' ﬂil

_ . -icome to the Tribqnal on transfer by the,ope:atién

: o ”L‘ of section 29 of the fdministrative Fribumals - - i
;g" i}f: Act, 1985. '

{

2. The applicant M.L. Choudhury, is a Chief ~ ' }
- 1

[

i

-
v

Controller in the W.F, Railway in the scale of

.

%.840-1203/-, which is the highest scale for

thess e

B
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the group-C employees of the Railuays at the
relevant time. The next promotion for the
group-C employess is to the 3roup-8 grade and

"the promotion is made after 2 selsction from the

~different streams of group-C employees constitute

~ing separate seniority units. for the purposs of

selection -for the pr#motion an integrated
: |
seniority list is pr%pa;ed under the presgtibed

principles besfore the eligible persons are called

* 'upon and notified in ‘the order of -the-integrated

séniority to appear at the selection test. The

applicant uas one of tha 36 persons called for

- such a selection test notified on 10.3.1983. He

=

appeared in the test under protest as his hame
was shown at a much lower position in ths
integrated seniority list. He qualified in the

uwritten test but for not being successful in the

7. wiva-voce test the applicant fsiled to be.included..

'Sgin ﬁhe_panel of 6 persons prepared on 2.6.5@63; A .

few days later, on 14.6,1983, the 6 smpanelled

[

persons were also tempgrarily appointed in the = - °

Group=-8 posts as Assistant Operating Superintendent

but showing them as having been ampanelled

" provisicnally.’

3. The number of vacancies was not mentionad
in the notice inviting the cancidates for the
aforesaid selection test but it is not disputed
that there were 12 vacancies. Th% size of the

liste.eo
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'list of candidates called for the test which uvas
_36 also confirms this number of vacancies as at
the relevant time, three timss the number of
vacancies constituted the zone of selection. THe
panel prepared in June, 1983 beiny of six persons
only against 12 vacancies, another selection test
was notified in iungt, 1983, and 28 more persons
e#éluding the persons called in N%rch,,1983 were
invited for the written examinatioﬁ to be held on
18.9.1983, This was don2 ajsparently on the groun&
that some of the persons due far inclusion in the
list of candidates notified in karch, 1883 according
to the carrect integrated seniority wers left odt}{
Tha result of this subseguent test,'uhich‘may béf;
, just another 1n«talme1t of the test. notlfled in,
1;vﬂarch, 1983 were not announced. But 4 of the ‘ i
persons 1ncluoed in the list of 28 uere appoxﬁted%
Cin July, 1984, 'to look after the duties af Class

* (3r.B) posts gn local and adhse afrangemept.

- e

4. The applicant .assails the above selection
and appointments by promotion on the following
grounds:

(1) The Railway Board revised the principles

-v--.-rA . ~m

> for determination of the integrated
seniority of persons fram different 'j
streams and seniority units forjpromutioﬁ?
*from Group-C to Group-8 by a circular &

~ dated 5.3.83 under which the appllcant's
l;ane should have been at Sl.No.2 of the"

1istiiii *
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(2)

(3

“on 1843.1983 against the urong showing of "’

~

»s
s
..

list of 35, but instead his name was
shown at «1.%0.20 by determining the
integrated seniority under the principles

which uere no longer in force.

-]

The representation of thé applicant filed *

the senicrity and for postponing the
selection stheduled for 20.3.H§éélpandiﬁg
preparation of the correct seniority list
in accordance with the Railuway Board's
revised principles laid down in letter
¥2.E(G)81/2/57 dateg 5.3.1983 was left
withgut can%ideration and the U#itﬁeéliést. .
was held by the respondents bﬁ'fhé”26fh‘éné »'ﬂ“‘
27th farch, 1983 in violation of the ' v
instructions contained in tha $aid lettef_

dated 5.3,1983,

Qut of the 36 persons called for the selection

-test in March, 1983, thirteen persons including:

2 of the 6 persons empanelled on that accasion
were ineligﬁble for appearing in the test in
vieuw of their lowser aosition.in the cogrect
‘integrated seniority list and tﬁé inclusion

of these 13 ineligible persons resulted in T
the exclusion of the sams number of eligible

persgns.

-

The list of 28 persons called for the test
. o
on the second occasion again included some

ineligiblessse
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ineligible pcraans

according to their

S

position in the integrated seniority 19st : }'
and cut of the &4 persons detailed to look

after thes duties of aroup-8 posts in July,

1984, three are inzligible according to

the ceniority determinec according to the £
Railuay Board's circuler dated 5.3.,1983.

i}

That the three persons are ineligible is

alsg clear from the revised seniority list
preparsd by the Railway Board before

notifying the second instalment ofithe test.

maliciously :
(5) Ineligiple persans uere[gncluded in both

the occasions to give undue benefit to the

!

juniors at the cost of the seniors including . . .\1

the applicant.

(6) Altogether 64 (36 + 28) perspﬁs were called
for the selection test for fillihg‘up 12
vacancies though under the prescribed

H
f
i
. 8
prxncxple in force at tha reLGVant time the b ﬁ
zone of selectlon should hava consisted unly . ,H
1

t

" of 36 persons under thé 3 X formula.: N »i’ < _ '”i

(7) To a further reprasentatian mbde by the

.applicant bn 10.8.1984 agams; the pasting

f':. of & persons to ‘look after the duties of Grouﬁ 8 i | ) ;'
Z(VF' & posts, of whom- three are ineligible, the : é ;" _ %
'H;;/é/’. A . " responcdents in their reply détéa 19,11.1984 ' t{ ' ;
) ‘made a wrong statenant that the applicant's S E%. T, }
case ua; consxdered from his correct I \ ’ ;

seniority position at sl.no.Z.
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o 5, The respondents do not dispute that the T

seniority shoun in the naotice dated 10.3.1983 was

not in accordance with the integrated‘seniority

¢t gl + e e

determined on the ravised principle taid doun by

(s

the Railuay Board on the 5th Farch, 1983. Their

contention is that the selection test had to be : ;
held as schaguled as the time was too short after .
the receipt of the Bpard's circular to revise the . f

senlority list andla renstification of the written. & 4

exaination would delay the selection_which was

administratively undesirable to avoid prolongation
of the vacancies in the iroup B posts against the
promotion quola. Tha respondents also do not dispute
the exclusion c: some of the eligible persons in ‘;
the March, 1983 notice according to the redetermined . li

" integrated seniority. They, howsver, contendc:-that

it vas to give such persons due opportunity of

&

sitting in the examination that a second instalment

.of the test was held.iIn the process the zone of

'1féelégiion got enlarge& as more per50q§-ﬁhanlﬁhgt is oy

permissible under the;prevailing prggpip;é@ofgfﬁe N

-

- - : : . ey I ) =~ : - et " Iy aver .
Wiy o wi. .Tespondents in zupbbéﬁibfl%hé~Valiaity=b¥?%h§éiﬂctionlﬁhat

the expansion of the list of candidates beydnd the

. 3 X formule had ta be called for the. tasts.Thg.

. ‘prescribed zone of 581%ction had the approval of the

o 78; /"Board which they obtained after .qiving a complets ' : 1j' h
/L/ . clarification of the uhole position to the Railway

. ,Board in their letter No.£/254/11/0PT(0) dated

31.5.1983 a copy of which has been furnished in the

. '

“
sl -l

reCcOrdSesss . | e

7
By
© ey e

PP
T )

.
oS e e s e ':‘*—‘ "
I\ TR e ey
”~
= e 2 e g

[y

A
s N . P e
R SE R W T

[}
SR iyt

'



-
-~
..

records produced by them. Yet another averment of
the respondents is that in the revised seniority list
the applicant's name was Shown at,SleNos2 whiéh is

the position claimed by him and admittedly due to

him, but he could noct be empanelled for his failure

“to gqualify in the selection test, which includes also

the viva=voce test.

™

?‘ Py

6e The Railuay Board @as impleaded in the
asslication as resﬁS%deﬂt No.3, but the Board.did
not file any uwritten statement alihough the validity
of some of the Board's actions has been challenged.
4Unly one counter affidavit has beaen filea'on'bebalf

of respondent §o.1, Union of India; No.2, The:Gensral,

‘Manager, N.F, Railuay and No.,4, the Chief Persoﬁal

0fficer, N.fF. Railway with their contentions and

averments as outlined above. )

e The short points For-detefminationfin the
case are whether the sslection tests aﬁd ﬁhe .
appointments can be saved in view of the prescribed
principles having ths fqrce of rulos'and whether the
Railway Boarc could validate the éctions and oréers

which are not in conformity uilh the rules and

principles laid down by the Board.

.2
8. It is not disputed by the raspondents that
the Railuay Board's circular dated 543,1983 was )

©

raceived befors the uritten exanination uhich was |

scheduled to be held on 20,3.1983, The applicant has

- specifically averred that the circular was received

in the N.F. Railuay on 11.3.1983 and this averment
has remained unrefuted. According: to this circular

Ofeees
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of the Railuway Board, the integrated seniority of
‘gqroup-C employess is tc be determinec for the
.purpoée of promolion to group-B on the basis of ' ‘?"j
..the date of employment of ihe employees to the - ¢ 5;'*
grade of Rs.700-900/- in the respective group-C
stream 2n a non-fortuitous basis. The applicant ’
_himself has prepared a seniority list on this baéis;}
at Annexure K. The respondents have alsg'filed uitﬁégkm&;
their records a copy of the seniority list prepared
r - on the said‘basis, a copy of which was entlosed to
the Railuway Board in their letter dated 31.5.1383
by uwhich they sought the approval of the Board for
enlargement of th? zone of selectioh_ffdm 36 to,ﬁS; ;- 1
Incidently, the anber is not 63 but 64.as shown by .

v

the enclossed seniArity list which also includes a

person under S1.No.54 A, There is a slight %
differsnce between the seniority list prepared by

the applicant at Annexure K and the l;st prepared by

the respondents, but the Fifference is inconsequepn-

tial for the purpase of the present cass. It is

sufficient to note that the last person in the N
senjority list sedt to the Railway Board on 31.5.1983
« was inclyded in thu tlarch, 1383 list of 36 persons

uwhich is an apparent justification for enlargsment

of theAzone of’selection to 64,

o . g 9. The circular dated 5.3.1983 distinctly stata_sf'v
»VA/6(/ at paragraph 4 that the instructioﬁsAcontaiﬁeg in it:

' would apply to selections initiated after the date
S of issue of the letter that is, 5.3.1983 and that - !

it would alsc apply to selsctions which have baen

initiated.ees

b ke s el e e e o
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A

uas pztently violative of this circular to hold: 4, PR

initiated and uhere the uritten examination Fo&p;ng
2 part of the selection has not been held. whanit
is an.admitied Fact that the circular was received

befare the examination was held on 20.3.1983 it

" ) ‘
the uritten examination and proceed uwith the . e

selection iest without exgmining whether a ;evision
S the integratss séniority list was calles. for .in
yiew of this revisad principle. in the same para 4 _ i S
the Rallua/ 30ard had also stated that in respect
of selection which are in progress, lnstructlons
contained in the Ministry's lstier NOJE(G)79/2/33

dated 2.4.79 should be kept in vieu for appropriate

- T

acticn anc wherever employees in excess of the

field become eligible for consideration in

accordance with tns principle contained in the

letter, na2cessary actiop should bas taken to provide .

R

an oppoftunity to such employeas to take the 1

selections The respondents z . d.F. Railuay ' _ S

authorities should have no.-reason to be confused or :

misled by this part of the instructions as ths

|
P
-

aforesaid circular dated 2.4.1379 is also very clear

on the point. The 1979 circular of which a copy is at

annexure P, covers all the possible stages of a

B L
13

- B
[agohs

selection test initiated prior to the required revision

of a seniorily 1ist. The Four\differant stages are

gz

(1) .list of tandidates for written examination

notified, but the written examination notvhald,
(2) written examination held and some persons
ineligible for appearxng in the exan;natxon according

R tO0eeee.
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“been held, (3) v1ve-voce test has also been hald

to be first rsvised before ‘nolding

. by .he saniorify lisi orepared by the N.f. Ralluay

“11e 2

to the revised seniority has gualified .in-the

urzuten ‘exami natzon but viva~voce tast has not 2

\ . crt

but panel nat finalised ang assroued, gnd (4)

panels have been approved»ang finalised. In a

cas2 like the one before us the 1579 circular. .

al?o r2;uires that uwhere the uf;ften axamination 'an,t
has not been helc as yei, the seniarity list is

the ocxamination,

10. The asilicent’s contentign that 13 of the
36 persons from 51.10.23 to 36 exc2pting Sl.H0.35
of the 115t of candicates calleu for ths test on.
the fl;st occasion in fiarch,
is-also confirmed by the scniority list férvarded .

to the ?Jxluay Board on J1.3.1d33. Thesa thxrteen o -

pﬂrsons include the last 2 of the 6 persons empanelled

v,qn_2.9.1983 vide Annexyre D, These. tus emyanelied - -+ - :

persons were inelijgible as their positions in the

revised seniority list are Sl.&o.oS and 45 as shoun

an or about 30.5.1983 and forwardec to the Reiluay : e

Board on 31.5.1333,

»

- . 3
48 the uritten examinztion was held on the.

20th and 27th March, 1933, the applicant has rightly

contended that the case shculﬁ have been treated as

coming under the 1st stage of the 1979 circular and
not in the 2nd siage as intimsfed to the Railuway Board.

Je shall shortly notics tais reference to the Rly. Board

in Fact uwhen the viva-voce test was held on 21.4.,1983
the case had crossad the ﬁec;nd staje when the Rly Bd
was moved on 31.5.1983, The a.nel of six persans having

been approved and finali§%d on 2.6.1983,
! the

1983 are ineligible . i s
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"Ralluay aythorities to revise the senlorxty list

is nat an issye in the case. The yrltten,examinatioq S N

rd

‘ths ‘Railuay Board but before rece;v;ng thexr approval,

‘circulsr dateg 2.4.1979 from uhich alsd'ificigarly

the case was at the eno of the third stajge and was

o,

on tha verge of caming to the 4th stage uwhen the dly

<
8card's approval tg the P.mcs.s.: wis sought on 31.:.1983.

The finalisation of a Aanal of six only after moving

et e s s

-

Ahzcﬁ was also given by the Ralluay Board pronptly
: A VoW
in thelt letter g, E(Jp)as/z/39 dated 2:/27 & 1983,v¢§%kn
TRV .
zives an’obvicus indicatisn of dn undue has»e on-

sy e

B

the part of the .F, 2a¢'Jay ’Uthurltles' The NeFe

K=1lu") =uu§cr1~* apparently mlslnformed the rail-
way Board that the case cams unter staze II of the i
1379 circular when in fict they themselves'had, by

fidalising the panel of six, made the process to

|

| !

that ‘extent 2 fait accompli coming under stage IV, : ﬂ{‘
- !

{

12, Jhether there was engugh tlma for the N, 7, B,

Tk

fet having been held hen the circular was received

they had no opiion than to renotify it after a
revision of ihe seniority 1i%st, Their failure to dg o
So has been patently v;olatlva of the aforasaid ‘

circular dated 3,3.1983 as vell as the Railvay Board's - . C

follows that the examination in such a case is to
be postponed, to be re-scheduled after a revision

of the seniority list,

13. The fixation of a zone of selectian to be

S
. neanlncful, the seniority 115» of candidates for ' . ’ b

the test must be correctly determined. The under-

iy;ng principle for the fixatidn of a zone of i

selection is that the suporsession of eligible ?

emﬁloyees should not be allowed bayond a certain :

fixed limit. To -
bring

. g

g
E
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bring in junior =mployees within the zone of

selection and then to hold a2 supplementary

anmination to allow an opportunity to the senior

persans uno were left out, amgunts to. enlarging the

f1=ld of competition =nd thereby unduly exposxng g.

bane of the senior candidates to Supersession by Che

junior candicates who are onhsrulse ineligible for
fltulno in the examination, Such Supersession, hot
6nly Cenies timely promotion but unduly restricts
the Scope of promotion for tha Senior officers as

the promotion of an insligible junior blocks the

prospects of the seniors, may be .at times ‘Permanently, -

The expansion of tha zone of selectxon, except in

éccordancs with the prescribed rules and principles

i

niwst therefora be held to be antensble, In this

connectxon, the learnad counsel for the applicant
has also brought to our notlce the c1rcular
JO‘E(uP)B1/1/18 dated 9.4,1981 issued- by the Ralluay
Boatd about the rigqid enforcement of the zone of

% 2lection even uhare the number of vacancies gets
enlarge:z for the administration's inability to timely
h%ld the selection test. Thig circular prescriaps
that the vacancies for the different periods afe.to'
bF taken separately and for each period, the zone

of selectiogn is tg be taken Separately and the
szlection for those vacancies confined éb the
partlculax zgne gnly although cne single examlnatxon
has been held for vacancies of mgre periods than gne,

ris circualar of 15631 is inapplicable for promatian
5

i

t

Qroup-8 posts but the underlying pPrinciple of
preventings.,.

/

R .

e et masaot vt o o



-~

i
¥
1
L]
H
3
»
+
|

.

enlargemcpt sf a zona of selection duyg to no Cault

.
-
«
.
e
>

of the Candidates is equally applicable, In. the

instant” case uhere the examination should have been

T e

s,

confined anly to 35 PErSONS they have noy extended

ot SRS

i : . s : A4
it to 64 persons, gn the first ®occasion, it appaars = o .*

j? .
B o

e o

that .oyt ¢ the ¢ empanelled persaons all ‘except the

T,

v

first onz ars junior to the applicant. Three of them

“ere not eligible at alls It cannot be said uiih
certainly that hag the applicanﬁ&seniority besen shown
.Aat 5l.n0e2 instead of 20 then alss he would not :
hava been selectecd on that occasion, e could not ﬁ
‘alsa accept the Railuay's statement that the ' . {”
applicant's correct seniority at $1l.n0.2 vas 1

considered during the test, Not only that ng record

e

has beean Produced to tha: effect, the records
) . Produced only shgu that the viva-voce test was held
0% 21,3.1983 uhereas the revised seniority uas -
'Finalised'on or absut 30.5.1983. In any case thars s o
is no .record to Show that the revisegd seniority '
‘ ués intimated to the Selection Board during or

befare, the Panel was ymder Preparation b; the : [

Selectign Board, ° A"

14, Apart from the wrong shouiné of the
;éﬁpliéént's seniority; if cnly sjix persons uwere tg
bé empanelled‘on that occasign in m;rch, 1993, -
the selection shoylg have been confined iq the first ' f f ¢

18 (6 x 3) Persons of that 1jst in which case the

last tuo 2mpanalled persons who uware at sl.no.25 and i : -

31'. .o




31 of the list of candidates would have been gut of

cansideration,

15." . As already observed it stands undisputed
that the rspresantatiosn filed by Lhe applicant on
A”ié;3;1953 for revision of seniority before hoiding

the urittes e xanination was received befare the

L

S8
scheduled date of the examination. The respondents “Nbs;

have failed to 2ive’ any congent reason for the

.

administration not considering it when it was

pla-pointed in the respresentation tHat the holding

of the examination as scheduled would be violative

of the Railuay Board's circular,

16, Tha relevant portion of the N;F, Railuay's

letter dated 31.3,1583 to the Railvay Board reads

- as belou:

"The stream-uise selection of T(T) &« C.D.
was processed anc the date for holding
the uWritten Test against .75% vacancies
was fixed in the month of flarch '83, Just
on the eve of holding the vritten
examination Board's letter dt. 5,3.83
referred to above, regarding revised
instructions for determining;the
integrated seniority has besn received,
The time being tgo short, it was
inconvenient 3n the part of the admjinis-
tration to cancel ths proposed written
test examinaticnas envisaged in the
instructions at stage o.,1 commynicated

under 2oard's let:er No«E(GP)79/2/33
cated 2.4.79,

t

In vieu of the fore-going, it yas

deciced to hold ths written test examina-
\ l\ tion on the scheduled date and as par

sarlier seniarity list and regularise
the sams as per instructions communicated

at stage Ho.ll vide Board's letter datead
2.4,79, :

&
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the letter doas

‘of ‘uhich the substantive part reads as 3

..
-
(8]
.

nThe ccmbined seniority list of the

eligible candidates as drawn up on the
basis of the earlicer order is enclosed

al ANHEAJRE 'A'. AS Jer Board's revisad
orders dt.5.3.83, the combined seniority
‘1ist of the elibible cancidaces has been
Jrspared =fresh and the s=m2 is enclosed
at ANNIAJzE'3's It would be seen from the
seniority lists menticnad above that Lhe
zone of cansideration for holding the
-uritten test examination wo fill up the
vacancies of 12 posts (2 JR,2 SC & 1 ST)

, ‘ has been extenisd from 36 zo 63,

Railway Board are reyuast

teg to communi-
catedatheir sanction o “he relaxation

..ef . the enlarged zone of consiceration: - - -

59 as tec enable this Ralluway to call the
rem2ining elizible candisates to appear
at the s=lection for the post of AUS

. and alss to finalise the panel for
filling up the, vacancies of ADS, ®

In vikw of the earlier Giscussions it is clear that

nat convey the actual position of
uhat has been done and what was being done in the
'&.F;Railuay. They ¢id not give even an indication
that two ineligible persons jualified in the uritten
examination and viva-voce test and uvers being
Bmpanslled. They also Tid not state tho date 3;
which the viva-voecs test uas held. They further

did not indicate tha: they were finalising a panel

“-af six only against the 12 notifisd vacancies and

vere appointing. all of them including che two persons

who would be outside the zaone of selection under

the revised seniority. These lasses woulg not lend

to the bonafides in infsrming the Railuay 3oarc that

7tha case _came under stage‘kl of the 1979 circular.

ﬂ?s' i3Tho Railuay Bﬁard had jyiven their approval

to thé,abgve Proposal in their letter dated 25/27.6.1983

.

"The Railuay Finistry in the circumstances
explained in your lettasr approve of the pro-
posal made in the last para of your above letter

te condider acditional employees who have.
gained eligibility. : :

s remam
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The fiinistry would also observe
that on the instructicns contained in
letter of 3,3,83 becoming availabje,
-necessary stepe should have been
taken to nall thaose beconlng sligible
as per the provisions of the said lstter,
even by posStponing ths written test, if.. ..
‘n2cessary,!
This letter is not 8N agproval to the panel of six -
finalised on 2:5,1933, The friluay Board in allowing

- -ithe consideration of 3

By holding a Supsiemantary test agproved the teast

« . already hald which thay knauw to have been held in
' violation of their own circular, dated 5.3.1983,

Had the circular becn folloued correctly and Falthfully,

ithere would have bzen no occasion to call additional
employees far less to call any for o supplementary test,

We havs not alsg been shoun any authority for the Raxluay

" Board to give aporoval to the holding of an 8xamination
wvhich under thgir circular should not have been held
befope Preparing the revisad senlority. The Rly Bd's
lettar therefore does not amount to an approval to

" the uritten 8xamination held on 20,3,1983 and the L

Subsequent action, . { T .*?ﬁ? &

18. It is alsg noticed that the pansel dated 2. 6 1983

does not indicate that it wvas Provisional but in the-

apnoiniment letter issyed on 14,5,1983 (Annexure E-1)

this has been stated to be provisipnal, NOv-records

have been produced by way of an explanation as hou
, ‘;__: and under what authority an already approved panel
dféy }é; has bsen altered to make it only provisional, This

has been obsetved not for givzng the stamp of the

Trlbunal's approwval to the panle but only to state SRS

that yet another apparent 1rregularity has been done

-

. ane left unexglained by the raspondents uhich also goes i

to indicate the uant of-apolication of mind, if not

propriety, in the discharge of dutles in the process

L,;nf the 1mpugned selectiogn and appointment,

U W
dcditional employees apparentlyﬂﬁzgu
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19. Coming to the applicant's contention about.

~.the whole process of selection being maliciously

v'done ve would benerally cbserve that allegation of

balice is more easily made than proved for which

.the established principle is to insist upon the

'; strictest proof. where individuals are alleged to

" be acting malafide thay are to be named and speci-

" fically impléaded stating also the sositive facts

'{ df ‘malice 8o that the allejation may be subjected.

. of the law. From the

to the necessary proof. This has not been done by

. the applicant. But even where therae is no malxce- .
'? in-fact there may be nallce-ln-lau for the depart—"m<"m“

+ mant's faxlure to do their duties with dus cave

and diligence and in accordance uwith the prov1sions
discussions above a conclUSion
is inescapable that there had been malice-in=1aw
Ln the orocsss of making the impugned selections

-and appointments, -

20, On a careful consideration of the materials

before uS and after hesaring the learnad counsels .

‘the seniority list bafore going ahead with the

fhr tha parties w8 are in no manner of doubt that

'he Raiiuay authorities acted completaly mithout .

jurisdiction vhen they hald the selection test on
27.3.¥3

20.3 83, without revising the seniority list

on the basis of the Railway Board's circular which

uas received by them earlier., This }r:agularity

had as a corollary led to a further ireegularity of

enlarging the zone of selection which could have

‘been avoided had the Railuay authorities revised

féxémination. _ .

e
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There is ng e€xplanatign whataver for the'Railuay§ . g

to include in the panel on 2,641983 2 persons

L

- YRR

“been 1eft out for the uritten examination hely gn
‘March,. In the circumstances it will not be jgst
and Aroper to allou the ratentian of any of the
Six persons in the impughed panei, So far ;s the
four persans app&inted ad hoce there is no basis'at
all for their aPPointment. Therefore g1 the

impugnad selections arg liable tg pg quéshed.

22, In the resyyt the apalication has to. ba

allowed and e do sp accordingly, Thg impugneg SN
. . © N

actions and orders of Selection ang appointment

Vi e
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Viva-voce test for preparing a panel of 12 persons

A
as on 2.5,1933 for w

. . ] . < a
represantatzons, if sg advisad,

The parties are left to pegp their oun costs,

. : - 2 QS(
D.Pathak SeP.Hazarika 1 )
i Vice-thairman o Member .
3
o EF

. P
Deputy Reptyy. ) (. Jzé

Centra| Admin;,
Guwahy/ 6

4,"4‘6{ |

B
hich 36 Persons in the order oFmie,

~ Corfieq bé,T:uoco” )

e Tribungy

—— e oo o oo
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Anncxure=-8

YU §

BEMORARDUM -

In porsuance of tho Judgoment ond Order dt. 2643.83
of *ho Hon'blo Control admdnistrative Tribunnl, Guwahati Bonely,
deUvared ia ense G.C. Noe 181 of 1986, the poncl of Assistont
Oporating Suporintondent (Group 'BY) agoinst 78 quot, publi-

shed provisionally ploctng tho £91lowing ten persons in the
aforosaid penel, under Genernl Monnger(P)'s Monorandum ondor sed
undor his No. B/254/39/COR.PII dated 13.6.85 18 horeby quashed
and sot aside with further ddirective thot thoro shall bo 2
 frogh soloction for proporing a pancl oft 12 (twolve) Aasstt.
“Qporating Supdt. (Croup 'B' - Cinss-TI) Dbniscd on the integrated
soniority st 23 cn 02.0 ,1923.

Conscquent on quashiag and sctting aside of tho abo\fo
panel, the ton persons o soloeted and promoted to the post of
Asstt. Optg. Supdt. on differont dutes ore, howover, allowed
to eontinuo os sueh purcly on td-hoce basis for a perind of six:
months from tho date of fssuc of this Mcmorcndun within which
timo tho fresh soloction should be finolised. This ad-hoc eonti-
nuation in the post of Asstts Optge Supdt. will may confcr upon

" them eny bonefit or eontinuttion og such over those who nay be
‘ {Oloq;.ed by virtue of his/thoir being cligible from the corrce-

tod thtogroted sonfority list based on which the frosh scloction

\ - Namos of Asstt. ptg. Supdt. ploced on tho provisionsal
pancl published under General Managor(P)/Moligoon's Monorandunm

endorsed under his No. E/254/G9/Con.PII datcd 13,6485 with their
pPesent placoe of posting fre glven below :- :

1 Nano © ‘Deslgaction at the ' Prasontly
— o time of gseloctione postcd as -
1, 8ri K.K. Suklabaidya(sC), DYC/BNGN . . #8/Y/MNBQ.
2. . " MH.M. Suklaboidya(scC), SS/DBRT. ss/GiY.
3s " BS.F. Bussain, : CYM/NBQ. HS/Y/MIP.

" 4¢ " R.K. Chowdhury, CYM/LIMG . SS/1MG.

" 6 " M.K. Sinha, TI/KIR. -. . 40S/KIR.
6. "™ K.D. Chakraborty, DY0/4PDJ . 08/ P0DJ .
7+ * R.P. Sah (8T, SS/RNY. - SS/NIP.

. '8¢ " K.L. GhOSh, n/HQ' ms(m/KQ’

Qe ® F'™ Sarkar, DYO/NGC’ mb/!/NGCO
0. * xiranjan Das, DYO, now P4 to COPS.

CPLI/HQ. .

Thig 1ssucs with the approval of the Genoral Manager.

Ba/- 23.8.88 o
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